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FROM No. 4 

(SEE RULE 42 

GENTRAL ADNENISTRATIVE TRIBUNAL 
GUVMATI BENGi: - 

OR[DER  SHEET 

Orig inal ;-% pplecation Nj-.. 	 /a 

Mise' Petition No: 

Cuntem ~t Petition No: 

Review ~~pplecation No: ,  
S.- . Is 	

-&~,C 	
k 

.Applecant 	 _~~_AAJ~J 
V_ 

Re. s po nd ant s :  

A4 vj ~at2 for the ;kpplecants 

opricate for the Respondants:_ 

No t 
	

e Regi.stryf Date 	I ;~k~ 	 Oraer of the TriF,~4-~h 

25.6.20031 Heard Nx. M. Chanda, le arned 

c  unsel for the applicant. 0 
fo ~, 	r k)! 	-1 Issue notice,to show cause as to 

why the. application shall not be 

admitted. 

List again on 	28.7.2003 for 

admission. 

L A 	DIP 

mb-, 

24,7,2003 Pr 	ent 	The Hon'ble W. Justice 
Chowdhury, Vice-Chairm b. 
The Hon'ble Mr. N.D 	ayal, 
Wmber (A).' 

Heard 	M. Cha nda 	earned counsel - 
-for the 3ppli 	nt and a 	o W. A. Deb Roy, 
learned Sr. 	 or the ,  re s ponde nt s . 

4 	No written s 	ement so far filed. 
.'The applicatio 	is' 	mitted. Call f. or the 
records. No 	rther 'no 'ce need to be 

jissued. T 	respondents a e directed to 

file wr* ten statement with . 	four weeks 
from 	oday. List on 	26.8.2003 for orders. 



28.7.2003 	Heard W. M. Chanda, learned 

counsel for the applicant and a lso W. 

A. Deb Roy, learned Sr.'G.G,,S.C. for 

	

F 	 the respondents.' 

No written statement so far filed 

by the respondents. The application is 

admitted. Call for the bE  ecords. No 

further notice need toZbaissued. ~ 

The respondents aredirected to 
file written statement within four weeks 

	

4j 	
from today. 

List on 26 0- ,8.2003 f or orders. 

Member 	 Vi6 ~ -Ghairman 

mb 

	

26.8.2003 Present 	The Hon b, le At. . JuIs tice D.N. 
Chaodhury, Vice-Chairman. 

The Hon..Ible W. K.V. Prahala 
dan, Tv'19mber (A). 

	

Mr. A. Deb Roy, 'le.~rned Sr. 	% 

G. G. S. G. appearing on behalf of the respon-

dents stated the tespondents are filing 

written statement very soon and requires 
two weeks more time to complete the 

process. Li ~t ~ gai n on ~ 26,,9.2003 for 

written statement. 

	

Member 	 Vice-Chairman 

mb 
26.9.2003 	put up the matter on 29.10.2003 to 

enable the respondents to file written 

statement. 

ICA~~ 
member vice -Chairman 

bb 

f 
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O-A-134/2003 

Of ~ic-e N ote 	Date 	 Tribunal a rder 

2 	

0 

9 .2 03 Mr.h.Deb Roy, -learned Sr*C*G.S.(.'* 

Istated that the respondents are filitg 
f its writj:en statement within two dayt 

1fromtoday. 

"----The case may -now be-listed for 

1hearinq on 4.12-2003 ,  Applicant may 

Ifile rejoinder, ifX jany, within two 

Iweeks from receipt o f the written sta- 
I 

fez, i I 	 Itement. 

Imember 	 Vice-ChairmAn 

~ Present : .The Hon'ble Mr Justice B. 
Panipgrhi. vice-Chairman 
The Hon'ble Mr K.V.Prahladan 
Administrative Member - 

mr m. handa,learned counsel for 

the appli [ant submitted that he has 

~ not received thecopy of the written 

~ statement although filed in Court. Let 

a 
. 

copy of the written ttatement be 

served on the counsel for the applicant 
by Mr A.Deb Roy,learned Sr.C.G.S.0 for 

the te spondents 

Let rejoinder be filed within two 

weeks after servi~ e of copy. on the 

other side. 

,Let the mattpr appear before next 

available Bench*' 

Member 	 ,~icethairman 

Om 

26.12-03 
11 
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On the prayer.of learned 

counsel for the applicant case is 

adjourned to, 1.4*04 for hearing. 

member(A) 	 Member(j), 

Present: HOn'ble Shri
~ Kuld'ip Singh,: 

Judicial Member 

Hon'bl6 Shr'i K.V. Prahladan, 
Administrative Member. 

Learned 	counsel 	for 	the 

applicant seeks an adjournment. List 
it for *hearing on 20.4-04. 	

1 

M ber(A 	 ember(i) 

Heard learned counsel for the 

partles. judgment delivered in open 

Court, kept in separate sheets. 

The O.A. is disposed of in t 

of the or"d2ler* 

Member 	 Vice-Chaiii~an 



office Notes 

o.A. 134/2003 

uate 	 order of the Tribunal 

Present S Hon'ble Mr*.Justice Q,Sivarajan 
vice-Chairman* 
The-Hon'ble Mr. K. V- prahl-adan 

Administrative Member* 

The matter is  posted for reporting 

compliance,ax Post on 26*5,2005 for 

reporting -compliance. Mr. AK'*.. Chaudhuris 

learned Addl. C*G .* S.C,- XM will.  get 

instruction from the concerned authori-
ty. The applicant shall furnish a copy., 

of the final order in o,A, No,, 134/2003 

to Mr,' A,K.Chaudhuri, learned Addl. 

C.G.S.C. for compliance* 

-Chairman 
er 	

Vice 

xs,,U,,Das #  loarned Addl*C,C;,SC ,  i,  

present for the respondents- Respondents 

has prWed for som"Ore time tO.fileo 

compliance report since they have recel-

Yed the order on 25.2,2005, Respondents 

are granted four weeks time tO f ilQ 

l campliance* List an 27#6*2005 for repor-

ting compliance* 

ftnber 

bbl. 

This is ceme up for compliance 

report* Mso U, Da ss  learned Addl, C*G* 

S&c, for the respondents submits that 

compliance report has already been 

filed, Counsel for the applicant mdatt 

jzXXjWm As agreed that the direction 

has been complied with, In the circums 

tances, the O.A., i s  closed*  

Vice-Chairman 

04,05*2005  

LIM,  

264-2005 

27,6*2005 

C),  
p/y  

/AZ 
I 

mb 



CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATI BETICH. 

original Application No-134 of 2003. 

Date of order 	This-;-\the 7th Day of December. 20040 
( At Shillong ) 

THE HON'BLE SHRr JUST-ICE R. K. BATTA, VICE CHAIRMAN. 

THE HONIBLE SHRI K*V-PRAHLADAN, ADivirNISTRATIVE MEMBER. 

Sri Satya Gopal Bhattacharjee 
S/0 Late Kumud Chandra Bhattacharjee 
working asInstrument Repairer in the 
Office of the Garrison Engineer, M.E.S. 
Shillong. 	 Applicant 

BY'Advocates mr-M.Chanda, Mr-G.N.Chakraborty & Mr-S.Nath-

Versus 

The Union'of India 
Represented by the Secretary 
to the Government of India 
Min.116, stry of Defence. 
New Delhi. 

The Engineer-in-Chief 
Army Headquarters 
D&H00A S  P.O.- New Delhi. 

3., The Commander works Engineer 
S.E.Falls, Shillong-11. 

The Chief Engineer 
S.R.Falls. shillong-11. 

The Garrison Engineer 
MES, Shillong. 	 Respondents, 

By Mr. A. Deb Roy, Sr*C.G.S.C,. 

0 RDER  (ORAL) 

BATTA, J.W.C.) : 

Heard Mr M. Chanda. learned counsel for the 

applicant and mr A. Deb Roy, learned Sr-C.G.S.C. tor thu 

respondents. 
I 

2. 	Learned counsel tor the applicant has pointed out 

that pursuant to Army Headquarters -  letter NO-90270/73/86/ 

EIC(3) dated 9.4.2002, the case of the applicant was 

recommended by Garrison Engineer on 20.7-2002 (Annexure-6 

on record) and letter NO-1028/427/EIA dated 26.7.2002. No 

turthee action has been taken by the respondents and the 

matter is pending with the respondents. In this view of 

GZ, - 
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the matter we are of the opinion that the application can 

be ~ disposed of with direction to the competent aut*ihority/ 

respondents to take appropriate steps and pass reasoned 

and speaking order pursuant to the letters feferred to 

above within a period ot four months from the date of 

receipt of the order. 

3. 	The application is disposed of in aforesaid terms 

and the matter be listed on board for compliance to be 

filed by the competent authority/respondents on 4.5.2005* 

K -V.'PRAHLADAN 	 R.K.BATTA 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

nkm 

11 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

Q— A.  No...  1 3 ,~  12003 
I 

Sri Satya Gopal Bhattacharjee 

-vs-- 

Union of India & Ors. 

LIST OF DATES AND SYNOPSIS OFTHE APPLICATION 

	

1PA'.1971 	The applicant was initially appointed as 

Lineman under Garrison Engineer and 

subsequently promoted as Instrument Repairer 

iaquivalent to H.S. Grade I in 1981. 

11.10.1984 	Lineman, Wireman and SBA were redesignated as 

Electrician S.K. and promoted to the cadre of 

H.S. 11 with retrospective effect. 

	

0"i .1987 	The letter wa . s issued by the Under Secretary, 

Government of India, Ministry of Defence up 

grading the juniors namely Lineman, Wireman 

and SBA to the cadre of HS 11. 

21. 1994 	The post of Instrument 

designated/merged with the 

1 211995 	The instruction wa 

I 

 s given 

Branch 	letter 	dated 

constituting Review D.P.C. 

repairer was re 

electrician cadre. 

by the E-in-Chief 

10.2.199S 	for 
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13.1.1997 	 Review DPC was constituted amd the 

applicant was accordingly promoted to the 

Post of Electrician H.S. II w.e.f. 1S.10.84. 

20.06.2001 	Garrison Engineer decided to re fix the 

seniority of the applicant in the category as 

and when his name comes in the DPC but 

seniority of the applicant wa - _nQ_fQed. 

8.11.2001 	The 	applicant 	submitted 	another 

representation on sth November, 2001 

seeking re fi;ation of his seniority in the 

grade of Electrician H.S. I. 

20.12.2001 	The) applica n t submitted his representation 

addressed to CWE, Shillong requesting the 

authority for consideration of his promotion 

to the Grade of H.S. I w-e.f. 16.10.1985. 

IS.1.2002 	The office of the Commander Works Engineer 

informed the G.E., Shillong that the 

promotion of the applicant should be given 

effect from the date of passing of the Trade 

Test but no action was taken for promotion. 

23.3.2002 	The applicant again submitted representation 

praying inter alia, f o r f Nation of his 

seniority in the cadre of H.S. I. 

17.4.2002 	The representation dated 23.03.2002 forwarded 

to the G.E. through letter directing the G.E. 

to issue one time reply to avoid further 

representation. 

26.7.2002 	The C.W.E., Shillong directed the GE for 

resubmission of the 	 licant 
JV2, 27 

attaching Army Headquarters letter dated 

9.4.2002. 

:,j 



PRAY ER 

hat the respondents be directed to promote the 

applicant with retrospective effect both in the grade 

of HS II as well as in the grade of HS I respectively 

H.e.f. 16.1.1981 t o  1S.10.1984 and in the cadre of HS-I 

with effect from 1S.10.1984 to 31.12.1985 onwards in 

the Pay scale of Rs. 360-480 (pre-revised) as well as 

in the scale of Rs. 480-560 (pre-revised) reflecting in 

the light of the recommendation made by the GE, 

Shillong which was forwarded to CWE, Shillong and by 

necessary modification of the promotion order dated 

13.1.1997 (Annexure- 3) and PTO No. 19 dated 13.S.2002 

issued by the GE, Shillong with all consequential 

benefit. 

8.2 That the 
I 

respondents be directed to restore the 

seniority of the applicant both in the cadre of HS A 

as well as HS I in the trade of Electrician to 

facilitate his promotion in the cadre of HS II as well 

as in the care of HS I and also for further promotion. 

8.3 That the 	
respondents be directed to grant &, 1 

consequential service benefit including arrear monetary 

benefit both in the cadre of HS II and HS I. 

8.4 Costs of the application. 

V5 Any other relief(s) to which the applicant is entitled 

as the Hon'ble Tribunal may deem fit and proper. 



\41* 

lapel  I 7"(f gL  
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IN ,.rHE. CENTRAL ADMINISTRNFIVETRIBUNAL 

GUWAIIATI BENCH 

(An Application under Section 19 of the Administrative 
-1ribunals Act 1985 .) 

Title of ithe case 	 0. A. Nu_L~- q_/2003  

Sri Satya Gopal Bhattacharjee, 	 Applicant 

,- Versus 

union  of India & Others: 	 Respondents. 

INDEX 

Filed by 

CLkz  - - ~ ( , 0 G " I 	
ArrvocA-rf 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH: GUWAHATI 

1 1  (An Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

0. A. No. 
.............................................................. 

BETWEEN j 

	

S 	Satya,Gopal Bhattacharjee 

Son of Late Kumud Chandra Bhattacharjee 

Working as Instrument Repairer in the 

loffice of the Garrison Engineer, M.E.S., 

Shillong. 

ND- 

	

~ 1 7 	The Union of India, 

Represented by the Secretary to the 

Government of India,Mij-)istr y  of Defence 

	

I! 	New Delhi. 

The Engineer-in-Chief 

Ormy Headquarters 

D.H.Q., P.O. New Delhi. 

3 	The Commander Works Engineer 

S.E.Falls, Shillong-11 

2003 

-  —Ar)j2licant 



VA 
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The Chief Engineer 

S.E.Falls, Shillong-11 

The Garrison Engineer 

MES, Shillong 

—Resr)onden  . 

DETAILS OF THE APPLICATION 

Particulars of order(s) against which this application 

is made- 

This application is made praying for a direction upot 

t  'helrespondents to grant benefit of highly skilled Grade I & 
: 

in the 1 ~ 11 (Electrician) at least with retrospective effect 

adre of Electrician highly Skilled Grade I and II in the 

liig ~ ) -t of the recommendation made by the Garrison Engineer 

Awe,&-  
w~ i t all consequential service benefit including monetary 

L en..fit in the cadre of H.S. Gr. I and II. 

Jurisdiction of the- Tribunal. 

'The applicant declares that the subject matter of this 

application is well within the jurisdiction of this 

Hon'ble Tribunal. 

3 	limitation- 

dec 	that 'his application is The applicant further 	lares 	LI 

filed within the limitation prescribed under section - 21 

of the Administrative Tribunals Act, 1985. 

41 

S 
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Factsnf the Case, 

4.1 That the applicant is a citizen of India and as such he 

is enti t led to all the rights protections and 

privileges as guaranteed , Linder the Constitution of 

India. 

The applicant is Presently working as Electrician 

H.S. I in the office of the Garri son Engineer, Shillong 

under -the administrative control of Commander Works 

Engineer, Shillong. 

4.2 That your applicant was initially appointed as Lineman 

on 19.7.1971 under Garrison Engineer, Shillong. During 

the year 1980, the applicant was promoted as Instrument 

Repairer, 	the 	next 	avenue of promotion was 	Charged 

Electrician i.e. 	equivalent to H.S. 	Grade -.I. 

4.3 That Your- applicant begs to state that in the month of 

October, 1981 all juniors to the applicant who were 

serving as Lineman, Wireman and SBA were at the 

relevant -time upgraded and placed in the scale of pay 

of Rs. 260-400/- wit.hout granting any further benefit 

to the present applicant as a result the juniors of -the 

applicant were brought in the same rank and status and 

also in the same Pay scale i.e. at par with the present 

applicant. 

Most surprisingly, again on 1S.10.1984 so called 

junior's namely, Lineman, Wireman and SBA were upgraded, 

following re designated as Electrician S.K. and 

promoted to the cadre of H.S. II with retrospective 



'.Ot 

effect i.e. with effect f rom 15-10.1984 in terms of 

letter bearing No. 91026 BMO/88/116/D(W-II) 'dated 

24.6.1987 issued by the Under Secretary, Government of 

India, Ministry of Defence. In this connection it is 

stated that the so called juniors of the applicants 

were upgraded and were Placed in the scale of Rs. 260- 

400 vide letter No. 3310/DS(0 & N)C.IV - I/84 dated 

15-10.84. The so called juniors of the applicants were 

-further Promoted to the cadre of H.S. II as per 

instructions laid down in letter dated 24.6.1987 and 

they wer'e Placed in -the pay scale of Rs. 330-480/-. but 

-the applicant is left out as because there was no 

specific order for the category of Instrument Repairer 

'for any further promotion from the cadre of Instrument 

Repairer, although he was also recruited like many of 

his juniors in the cadre of lineman at the initial 

recruitment in the same department. But his case was 

ignored by the respondents or further promotions like 

his Juniors and applicant remained in the cadre of 

Instrument Repairer for years together without any 

Promotional benefit in the pre revised pay scale of Rs. 

260-400/-. 

COPY of the letter dated 15-10.1984 	and 

letter dated 24.6.1987 	a re annexed as 

Annexure I and 2 respectively. 

4.4 That your applicant being highly disappointed -for non 

consideration of his promotion to the post of 

Electrician H.S. II as well as for promotion to. the 

4L~l 



44  

cadre of Electrician 	H.S. 	I 	started 	submitting 

representations to the 	competent authorities claiming 

-to 'the cadre of Electrician H.S. II w.e.f. promotion 

15.10.1984 and Electrician H.S. I w.e.f. 15.10.35 more 

particularly on the ground that many of his juniors 

who were working as Wireman, SBA 	and recruited at 

later point of time were already granted 	the 

promotional benefit t o the cadre of HS II w.e.f. 

15.10.84. However, the post of i n st r u me n t repairer 

s i nc e not falling under 'the category of three grade' 

structure introduced by the Government of India, vide 

j letter bearing NO. 3310/BS(O &M)/CIV-I 84 dated 

15.10.84 as such he was denied the benefit of promotion 

'to the cadre of Electrician H.S II in the light of the 

order dated 15.10.84. The applicant submitted several 

representations -for- consideration of his promotion to 

the grade of H.S. Il as well as H.S. I w.e.f.. 

15.10.1984 and 15.10.85 respectively, vide 

representation dated 5.2.1998, 12.5.1998, 28.S.1998, 

7.10.1998. It is relevant to mention here that the post 

of -instrument repairer was re designated/merged with 

the Electrician cadre vide Government of India,. 

Ministry of Defence letter No. .91026/EIC(3)/672/D(W- 

dated 21.2.1994. Thereafter, , following 

instructions contained in the E in-C's Branch Letter 

dated 10.2.1995,, a review DPC was constituted and the 

applicants was accordingly promoted to -the. post of 

Electrician HS II w.e.f. 1S.10.84 vide let -ter No. 

145S/DPC/96-97/49/EIA dated 13.1.1997. But the said 



~ 00 
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Promotion was given without any financial benefit, 

however, following a direction f rom this Hon'ble 

Tribunal in O.A. 371/99, the respondents Union of India 

granted the monetary benefit. copy of -the 

a 	or-der dated 13.1.97, 
195)g Owi g- -Amf 

representation dated &—.2=4494, 29- .5.199 are annexed as 

Annexure- ,,~k_-,?.S and 	series. 

4. 114 5 	That 	it 	is 	stated 	that 	juniors 	of 	the applicant w 1-  10 

were 	recruited 	by 	way 	of 	merging in 	the cadre of 

Wireman,' SBA, 	Lineman after 	promotion of 	the applicant 

'to the post of 	Instrument 	repairer 0") 8.9-1980 from the 

Post of 	Lineman were 	brought in the same pay scale of 

Rs. 260-400 by way of up gradation. 

It is relevant 'to mention here that -the so called 

juniors who were - recruited at later poiryt of time in 

-the cadre of Electrician-SK following the Government of 

India letter dated 24.6.1987 and as a result those 

juniors 	in 	-the 	other, 	trade 	availed the benefit 	of 

Promotion 	provided by the Ministry 	of Defence, letter 

dated 	15-10-1984 	but the applicant was denied 	the 

benefit of 	the let -ter dated 15.10.1984, at the relevant 

'time 	as 	because 	the trade of 	Instrument repairer 	was 

not 	included 	in 	the list of 	other 	trades which 	were 

1 mentioned in the ministry of defence letter dated 

15-10.1984. It is ought to be mentioned here -that only 

during -the year 1994 the trade of Instrument 

Repairer/Mechanic Precision Instrument re designated as 

Electrician SK vide Ministry of defence addendum No. 

0 
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91026/EIC(3)/2395/D(W-II) dated 23.6.94 and thereafter 

only provided the benefit of promotion to the cadre of 

HS II w.e.f. 15.10.84 vide order bearing leter No. 

1455/DPC/96-97/49/EIA, dated 13.1.1997. Therefore, as a 

result of such in ordinate delay in re designating the 

-trade of the 'present applicant he had suffered loss of 

seniority as well as promotion benefit to the cadre of 

Electrician HS I bu t i n the meantime many of his 
V 

juniors - of other trades availed the promotional 

benefit in the cadre of HS I in the light of the 

Ministry of Defence letter dated 15.10.1984. 

41'i 6 That it is stated that a combined seniori-ty list of 

Electrician which was recasted after inclusion of 

Wireman, SBA, Armature Winder and Instrument Repairers, 

etc. However, the trades Armature Winder and Instrument 

Repairer-  were placed senior to the Wireman and SBA who 

i were earlier inducted to the cadre of Electrician vide 

Ministry of Defence letter dated 24.06.8 -1. It is 

relevant to mention here that certain Wireman and SBA 

were already granted higher pay scale of Rs. 360-480 

w.e.f. 16.10.81 against 10% vacancies allott ed/provided 

for promotion to the next higher scale of Rs. 360-480 

without any requirement of passing any trade test. 

8 U t the applicant became a victim of the 

circumstances 	as 	because 	the 	trade 	I'nstrument 

Repairer/Mechanic 	Precision 	Instrument 	were 	not 

included in the trades which were listed in 'the 

Ministry of Defence letter dated 15.10.1984 for 



providing promotion by way of introduction of - 3 grade 

structure, therefore applicant lost promotioLnal avenue 

both in the grade of HS IJ as well as in the grade of 

HS I. However, HS II promotion was granted to the 

applicant vide letter dated 13.1.1997 w.e.f. 15.10.1984 

but thereaf ter he was not considered -for promotion to 

the po-f, -t of H.S. 

4 	That it is stated that the incumbent of other junior 

-

trades, at -the relevant timeA being a Instrument 

Repairer had the opportunity under 10 0-6 quota released 

by the Ministry of Defence for providing promotion to 

the higher scale of Rs.- 360-480 as given to other 

junior trades but the applicant being a person belong 

trade was not provided with such benefit of to a higher 

higher pay scale of Rs. 360-480 which was entitled to 

him w.e.f. 16.10.1981. 

Applicant being a member of the senior trade was 

entitled to the promotion benefit to the cadre of 

highly skilled grade I w.e.f. 15.10.1984 against the 

d allotted 15% vacancies as most of the juniors who had 

already put into the pay scale of Rs. 360-480 were 

promoted to the rank of HS grade II against the 20% 

allotted vacancies. 

4i2 That it is stated that Garrison Engineer, Shillong vide 

its letter bearing No. 371/99/'SGB/ 106/EIC (Legal) dated 

t h 	 -to re fix 	the 20 	June, 2001, it is decided 

seniority of the applicant in the category as and when 

M 



name c,: ~ I'Ils 	1,-,he DPC but seniority of the applicant was 

riot fi -, t,~ d 	 ;U, 	 th I 	 J -the letter-  dated 20 

, 

Junr `001 	Tn the 	 the applicant submitted 

GO, L. 1- 0 	 November, 2001 wherein it is n o n 

%.'~'~ tated by the applicant to refix his seniority in the grade 

(.-)f Electrician HS I for conducting review DPC for-  promotion 

-to 'the cadre of HS I but to no result. Be it stated that -the 

applicant was promoted to H.S.I vide order dated 1S.1.2002. 

Copy of the letter,  dated 20 th  June, 2001 and 

~_.)I_D[110ti0r) order dated 1S.1.2002 are annexed as 

AnneY'ure 5,and 6 respectively. 

4..,9 	That your,  applicant vide 	his 	representation 	dated 

.,,...OA'2.,?O01 ~,~ddressed to 	CWE 	Shillong 	requested the 

authority for-,  (,-..~,onsideration of his promotiori. to the 

grade of HS I w.c.f. 16 I.O.SS i.e. after completion of 

one year regular service in t.he grade of Electrician 

H. S. II The applicant also stated in the said 

representation that in view of E ­ in-C's Branch letter 

No. 902-'70/89/EC/EIC(3) dated 10.2.1995 no trade test 

for HS I (i.e. 1S%) was conducted by the respondent 

till January, 2001. But during February, 2001, trade 

test was conducted and the applicant was declared 

p.~,;~sse ,J for HS I but no promotion has been given -to the 

_,ipplicant in the cadre of HS I. 

Ccipy of the representation dated 20.12.2001 is 

a, r n ~ -, - 	-; Anncxure-7. , 1 o ­ a d 

4.10 	ThaL 	t ~ -i of f ice 	of the 	Commander-  Wo r ks 	Engineer, 

Shi.1 long vide 	] ,,7.,-  ~ IC - I.-  - P, r be a. r i n g 	No. 1455/DPC/110/EIA, 
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dated 15.1.2002 pr- omoted -the applicant to the post of 

H.S I w.e.f IS.1.2002,but not g r-anted the 

r- eti-ospective, till f iling of 'this application as per -

r, ecommendation of G.E, Shillong, made under -  his letter,  

dated 20.6.2002,which was forwarded to the CWE, 

Shillong. 

A copy of the statement of the case pr , epar-ed by G.E, 

Shillong on 20.7.2002 is annexed as Annexure-8. 

4 .1.1T Mat your applicant submitted repr- esenLation dated 

tion of his 23.03.2002 praying inter alia for fixa 

senior- ity in the cadt-e of HS I in terms of E-in-Cs 

B r- ai­ich letter,  dated 10.2.199S. 	However, 	t h e said 

r- epresentation dated 23.3.2002 was duly forwarded -to 

GE, Shillong vide letter,  beat, ing No. 14SS/DPC/lS2/EIA 

-time dated 17.4.2002 directing the GE to issue one 

r- eply to avoid further-  representation. 

Copy of the representation dated 23.2.2002 and a 

copy of the letter dated 17.4.2002 are annexed as 

Annexure-9 and 10 respectively. 

	

4. 11 That the CWE, 	Shillong vide letter,  bearing No. 

1028./427/EIA dated 26 t1­1  July, 2002 dir­ E,~Cted the GE, 

tatement of case of the Shillong 'For resubmission of s 

applicant attaching the copy, of Army Headquarter -s' 

letter dated 9.4.2002 as well as the details of the 

juniors -to the applicant who were granted higher pay 

scale. 

In this 	connection it 	may be 	stated 	that the 

Garrison Engineer-- 	while for-war- ded details statement in 



favour of the applicant for consideration of his 

promotion to the grade of HS I w~tE;,, .f 15.10.1984 to 

31.12.1985 onwards and also for grant of financial 

benefit in the higher scale of Rs. 360-480 with 

retrospective effect, GE recommended the case of the 

applicant very strongly with detail justification for 

entitlement of such retrospective benefit of promotion., 

But thereafter the respondents are silent regarding the 

grant of promotional benefit both in the grade of HS II 

and 1AS I with retrospective effect hence the present 

application, 

A copy of the letter dated 26.7.2002 is enclosed 

as Annexure- 11. 

4.13. That it is stated that the A rmy Headquarter, 

Engineer-in-Chief Branch, blew Delhi vide it's letter,  

bearing No. 90270/73/86/EIC (3) dated 9 th  April., 2002 

it 	i s 	informed 	that 	an expert 	committee 	was 

constituted on the order of the Hon'ble CAT, Kolkata, 

passed in O.A. No. 118/97 for redressal of grievances 

of employees and with the view of intention to remove 

anomalies which are created while implementing the 

recommendat ions of the expert committee report and 

asked for comments of the various commands with the 

instruction to submit the said comments by! 15 th  May, 

2002. 	In the said expert committee report more 

particularly in paragraph 13 and 3.4 it is observed 

that some of the Wireman, SBA who are junior to the 

Incumbent holding the post of Electrician, Armature, 

Winder and Instrument 	Repairer 	started drawing 

higher pan,  scale of 	Rs. 330-480 because of the 

upgradation against a quota of 	10% of the total 
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vacancies. Be it stated -that the applicant is also a 

victim of the aforesaid circumstance as such GE 

Shillong recommended the case of the applicant for -the 

grant of higher financial benefit in the upgraded scale 

with retrospective effect at least from -the date when 

other incumbents who are juniors to the applicant in 

other trades be approved but till date no action has 

been taken by the respondents on flimsy g rou nd. 

Theref ore, f inding no other alter- native -the applicant 

approaching this Hon'ble Tribunal for a specific 

direction upon the respondents for grant of financial 

benefits with retrospective effect both in the cadre of 

HS II and HS I with immediate effect. Be its stated 

that the applicant is facing huge financial loss for 

non fixation of his pay with retrospective effect as 

such the cause of action arises in this case each and 

every month f or non f ixation of his pay f rom the due 

date. As such, the Hon"ble Tribunal be pleased to 

direct the respondents to grant -the financial benefit 

with retrospective effect both in the cadre of HS II 

and HS I. 

4 . 14 That it is stated that the promotion of the applicant 

in HS I is due long back but -the respond'ent Union of 

India on different pretext did not take any decision in 

t he light of -the direction contained in the GE's 

recommendation letter,  and also in the light of -the 

opinion of the expert committee reflected in para 13 

and 14 of the Army Headquarter letter dated 09.04.2002, 

with all consequential benefit. 
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4.1JS That it is stated that the applicant submitted sever'al 

representations before the respondents for grant of 

monetary benefit and antedated promotion but to no 

result. Hence the Present application. 

4.16 That this application is made bonafide and for the 

cause of justice. 

WIG, 	 O.M.- - a 	-4 _0141~ 

5.1 For that, the applicant has acquired a valuable and 

legal right for grant of promotion to the cadre of HS I 

at least with effect from the date of promotion of his 

immediate juniors who were working in other trades Such 

as Wireman, SBA, in the light of the recommendation 

made by the Garrison Enginer, Shillong. 

5.2 For that, the applicant is entitled to be promoted to 

the cadre of HS I by virtue of his trade and seniority 

and also in -the light of -the report of the Expert 

Classification Committee constituted by 'the A rmy 

Headquarter, New Delhi for red'ressal of 

grievances/anomalies the anomalies, which occurred as 

a result of implementation of the recommendation of -the 

earlier expert classification committee for fitment of 

pay scale in the respective trade, in short, in -the 

J matter of fitment of Industrial category as indicated 

in Para 13 and 14 of the Army Headquarters letter dated 

09.04.2002. 
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5.3 For that, the applicant is entitled to be placed in the 

higher pay scale of Rs. 360-480 (Pre--revised) instead 

with effect 	from 16-10-1981 	to 
of Rs. 	260--350 

15.10.1984 and the applicant is further entitled to 

higher pay scale of Rs. 480-S60 (pre-revised). with 

effect from 15.10.84 -to 31.12.95 in the rank of highly 

the revised 
skilled Grade 	and thereaf 

-ter in 

	

view 	of 	the scales, 	in corresponding 	
-) t 	the 

disc repancies/anomal ies shown in the statemet 
	of 

case of the applicant recorded by GE, Shil . long. 

is also entitled to be 
5.4 For that, the applicant 

considered -for promotion under-  the 10% quota in the 

higher pay scale as reflected in para 3 of the GE 

made in the statement of the case in 
recommendation 

respect of the applicant. 

s.5 For that, the applicant has been promoted-to the cadre 

of HS I only with effect from 15.2.2002 due to 

i n seniority and also in view of 
discrepancies 

anomalies resulted while implementing of the expert 

classification committee's report. 

instrument lapse the trade of 
S.6 For that, after a long 

stry Of- Repairer merged with Electrician Cadre vide Mini 

Defence letter dated 21 st  Februaryi, 1994. As a 

the applicant suffered seniority benefit in the 
result, 

I 	

of Electrician at the relevant 'time when juniors 
grade 

ere merged with 
of the applicant of other Trades who w 

rician Trade got promotion it ,) the cadre. of HS II 
Elect 

0, Je 
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and HS I by virtue of their seniority in the cadre of 

'Electrician as because they were merged earlier with 

the trade of Electrician. 

5.7 For that, the applicant was not given the benefit of 

antedated promotion both in the cadre of HS II and HS I 

even after discrepancies reflected in GE ~ s statement 

recommending the case of the applicant for antedating 

promotion. 

5.8 For 	t ha t , 	the 	applicant 	submitted 	several 

representation -for consideration of his Promotion both 

in the grade of HS II and HS I but to no result. 

5.9 For that, the applicant incurring huge financial loss 

-for non- consideration os his antedated promotion both 

in the cadre of HS II and HS I and due to non-fixation 

o  f pay the applicant further incurring financial loss 

each and every month which gives rise to further cause 

of action both in the matter -  of Promotion and fixation 

of pay. 

5.10 For that, the applicant suffering loss of Promotional 

prospect due to wrong adoption of Promotion policy by 

-the Army Headquarter Engineer-in-Chief, New Delhi and 

more particularly in view of the fact that the post of 

Instrument Repairer was inclUded/merged with the trade 

of Electrician after a long lapse whereas junior trades 

like Wireman, SBA were merged with the cadre of 

Electrician long back. As a result, incumbent who were 

junior to the applicant but initially holding -the post. 

of Wireman and SBA got promotion both in the cadre of 
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HS and HS II and I long back. As a result the applicant 

is meted out with hostile discrimination. 

S-11 For that the applicant is entitled to pr,omotior, to the 

cadre of HS II w.e.f. 16.10.1981 to 15.10-84 against 

-the 20% vacancies in the pay scale of'Rs. 360-480 (pre-

revised) as well as he is also entitled to promotion in 

the H.S. I in the higher pay scale of Rs. 480 - 560/- 

wit-h effect from 15.10.84 to 31.12.85 and o 'nwards under-

15-0o quota reflected in the Ministr'y of Defence lette 
. 

r 

dated 15.10.84. 

6. 	Details_Qf cemedie5 exhausted- 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other -

alternative and efficacious remedy than to file this 

application. 

Matters -not oreviQusly filed or -aending kd-th any. other 

Qourt- 

The applicant further declares that he had not 

Previously filed any application, Writ Petition or Suit 

before any Court or-  any other authority or any other 

l~ 	Bench of the Tribunal regarding the subject matter of 
I 

-this application nor any such application, 	Writ 

Petition or Suit is pending before any of them. 

8. 	Relief Cs -5.Qu-qht  for: 

Under the facts and circumstances stated above, the 

UM Jy prays that Your Lordships be Pleased 

A 



U 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown, be pleased to grant the following ,  

relief(s): 

That the respondents be directed to promote the 

applicant with retrospective effect both in the grade 

of HS II as well as in the grade of HS I respectively 

w.e.f. 16.$1981 to 15.10.1984 and in the cadre of HS-I 

with effect from iS.10.1984 to 31.12.1985 onwards in 

the pay scale of Rs. 360-480 (pre-revised) as well. as 

in the scale of Rs. 480 - 560 (pre-revised) in the light 

of the recommendation made by the GE, Shillong which 

was forwarded to CWE, Shillong and by necessary 

modification of the promotion order- dated 13.1,.1,997 

(Annexure - 3) and PTO No. 19 dated 15.1.2002 issued by 

-
the GE, Shillong (Annexure- 6) with all conseauential 

benefit. 

8: 2 That the respondents be directed to restore the 

seniority of the applicant both in the cadre of HS II 

as well as HS I in the trade of Electrician to 

facilitate his promotion in the cadre of HS W as well 

as in. 
 the care of HS I and also for further promotion. 
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8.3 That the 
respondents be directed to grant all 

consequential set-vice benefit including arrear monetary 

benefit both in tile cadre Of HS I 

I 

 I and HS I. 

8.4 Costs of the application. 

.5 Any other relief(s) t 
o which tile applicant is entitled 

as tile Hon'ble Trib unal may deem fit and Pr
-oper, 

;9. IDterim QCdec i2rayed for 

During Pendency of this application, tile applicant 

Prays for the following relief: - 

That tile Hon'ble Tribunal be 
Pleased to make an 

observation the Pendency of -this application shall not 

-be a bar for the respondents to grant the relief 
to the 

applicant as has been Prayed for- in this 
application. 

0 . 	............... 

This application is 

2–articulars-of th 

I. P. 0. No. 

Date of Issue  

Issued fr-om 

Payable at 

I 2~ - List nf 	Q a  U r  R  IR 

given in the index. 

I 

. . . . . . . . . . . . . . . . . . . . . . . 

filed through Advocates,_ 

—M 

4 9 ,o T5 

cSt 	 U CAD VIRVCI~~ 

< gi 	 Q L7 "i ~'~ 11K , 

J-Alj~- 



VERIFICATION 

I, Sri Satya Gopal Shattachariee, Son of Late 

Kumud Chandra Shattacharjee, aged about ~1.years, Working 

as Instrument Repairer in -the office of the Garrison 

Engineer, M.E.S., Shillong, do hereby verify that the 

statements made in Paragraph I to 4 and 6 to 12 are true to 

,,my knowledge and those made in Paragraph 5 are true -to my 

legal advice and I have not suppressed any material fact. 

And I sign this verification on this the 4 day of 

June, 2003. 
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A11)l ex wzt - 

No. 33l0/DS/(O&M)/CiV-I/84 
Govt of India 
Ministyy ()f Defence 

New Delhi, the 15th Oct 1984 

The Chief of Army octaff 
New Delhi 

To 

Sub s- 

Si r 

Based on the decisions tRken by the Government on the unani- 
mous recommendati)ns of tb Anomalies Committee. I am directed to 
convey the sanction of the President to the Following :a- 

(i) Upgradationof the follovig Jibs.from semi-skilled 
grade (Rse 210-290) to theskilled grade (260-400.) 	s- 

S1 Jo 

11 Book Binder Pa o  210-290 F(s e  260-400 

2-0 Saddler ~do~ -doco 

3 0  Boot Maker -do" -~do- 

4 o  Carpenter -do- -do- 

5 0  Pipe Fitter -do.- -do- 

6 1  Plumber -dom mdo ~ 

1

70 Mason -do- 

Be Moulder -do- mdo ~ 

90 Painter/Polisher mdom ~doav 

 Sign Writer -do- -do- 

 Sawyer -do- Mdo- 

120 Upholsterer -do- -do- 

These orders supereode the earlier orders.in  regard to fit- 
ment of the above ca6egories workers in the relevent scales of pay 
from the date of issue of this letter. 

Fresh induction to the trades listed in (i) sha,11 1 be from 

Contd q  9  9 94., 



_q4 - 

-s 2 s- 

Semi-skilled categories to be identified by you or feeded 
categories in the pay scale of It, 210-290 already existing 
kMder the present recruitment rules q  subject to the worker 
having rendered a minimum" of three years service in the 
grade and after passing the prescribed trade testf and 

Direct recruits with ITI Ce.ftificatG/&-triLde apprentices/ 
.NGTVT etc. inducted in 1khe semi-skilled grade, vho have 
rendered 2 years service in that grade, 

ProvisloA/introdicti ,)n of Highly skilled grade II 
(fb. 330-480) and Highly skilled Grade I (N* 380-560) for 
Common category jobs listed in Annexure 1 classified as 
'Skilled' depedding on khe functional requirement of 
higher skilled Jobs q  in the following manner as a bench 
mark percentage s- 

 Highly skilled Grade I ( 1~, 380-560) 15% 

 Highly skilled Grade 1I (fl~ * 330-480) 20A 

(a) Highly skilled Grade (?so  260-400) 65% 

This should be given to the trades enumerated in Annexure I 
with viable amber of jobs end if there non-viable trades these should 
be'grouped to gether for the purpose of givia the above benefit, 
In the trades wbere tb above benob-mark percentages are intruduced 
the selection grade for tb skilled grade, if provided, Will stand 
simultaneously abolished as a on time measure. 

2, 	These orders.will take effect from the date of issue. 

3 0 	The expenditure involved shall be debitable to the respective 
head of the Defence Service Rstimates. 

4* 	This issues with fte conaurenae of the Ministry of Defence 
(Finance Division) vide their interdepartmental No 1755/Dir/(AI/ Eqpt) of 15th Qatober 1984. 

Yours faithfully, 

Sd/. x x x x x x x 
( RkYA KR16MNA ) 

DEPUTY QMPMARY TO KHR GOVT OF IMIA 
Tele No. 375040 

AU MURE 	I 

a= Gig  3WAX 
is Blacksmith 2, Carpenter 	3, Rlec~ rician 
4, Fitter Auto 6, Fitter Auto Bleat 6, Fitter Gene Meah 
70 Fitter Pipe 8, Fitter Refriger- 	9, Line Mistry 

tion Mach Reirigera- 
tion Mech 

10o Mason Us. Moulder 	12 0  Millvright 
13. Pattern Maker 14, Fainter 	 15, Turner 
UP Welder 



V-A)  

Gove rnment of India 
M-tnistr7 of Defencei 
New Delhi t  the' 24 june 19 

The Chief of the Army Staff 
103-1-1 Delhi 

wOUbject t. 

r 

Lhe Presddnt is pleased to sanction the red0signation and 
condification of tbm fb 11 O'di ng categories of ersonnel in the 3,11133 In order to confilrm to the stVcture of Je ~ Natlonal Classification Of Ocellpations z- 

*1 Rio R-9, H'~W.—D-=--slgnation 	Revised NCO 	6de v .4 	 0 	Pay scale 

.,.Io Charge Blectriclan Senior Electrian, 

Charge Mechanic Senior Hechanio 

Charge Mechanic 
Ref'rigetation 

Senior 14 Ichanle 
Befripration 
Air 6nditionini z 
08-1) 

4 0  Driver Mechanical 2erator Earth 
Elq'~ipmant ving. Machine ry 

(SK) 

Armature Winde r Electrician' 	(SK) 

EM-C tric Um 
70  

Ubinet Haker Carpenter (SK) 

C a rpento r Carpenter WK) 

I Do  F itte r TR-np.-.1nis 1~lechanic ~ Fetrol 
and Diesel Engine 

110  Eng ins Artif ice ri 

~ "s 	 asuom 	- 	I 

845o70 -do. 
t 

074 G- 	-"290--EBA ,4 	.6 
974iM 39-6-8-X6-EB-,S 
974;~aa 3~&10-400 0  
979010 
851*10 L-~do- 

8 1141~~O 	a5od. 

845 olO 
845'613 

v 	VSh cl)ani(,, pre 119 ion In-s" -.-Am"rit Ilepa 	 C 
I v,13 t ru me nt 	 841Q2 

Contdoc.**2/,  &ace 



A 

RP.-Igerator Machanic Mechanic 	;Ze77; Re f rJL Se rato r  

Machinist (SK), 835 0  10 

Axlvar* Enging (a) Drive r , 	\-~,961.20,  Static qDrIllar 
Road. R 	le r 	& 

En5lne Static (SQ9610,15 
(b 	Driver Mdbile974.45 

Small 	lant._~ reoft % I =0 	- _,, S!C;,D;; 
. 	 -do- plant (SK) (a ) 	974070:  

- 1 	9 	ro Pacauylle,_ Driver Concrete 
Engines, Cone ret4~-~ixo rs -OMixor 

16 Driller 'well Boring *  well Driller 6um 
Pile drriver.'*,- , 	717.3.@  260-6-p..90-10"6-3as- 

Line Man ElecriCian 	'855.3.0 
iFI,  o  Switch Board Attendant raec  t r  Iclan, ~ OK) 	857.3a 	do_-  
19 

Wironlan Electrician !(SK) 	 -do. 
1~ 0 6  Maso I%' 

951e4O, 
V.,  

952 3.0 11,-  

952'060 -A 

Packer Grade I Packer Gde 1* 	976-0& 

Packer .0rade .11 
&6 ,6  Packer GDE II 	 a..; .66-EB 

Pipe Fitter Fitter Pipe 	871.10 26t~~'. 290 
65.8-.366-EB-8-39C. 
10-40 rl4 o  Plumb e r 871020,-.- , 	iw-dow- 

,~5 0  (7 a no Weave r Cane man
-,  

~42 030 	23.0-4- 	EB-4. 
290 

Lift AtLte nda nt Lift Operator ~ 	9,19 39 	*ado. 
270 Motor pump A-ttendant' pump House Operato ~ 961*70,260_~_ 

Ballow Boy Ballow Boy 	 em 

f"Z71DIO JointGr Cable Jointer 

400-03-16~4Bo ~ 



Lif t lb' ha n I c Lift Mechanic (SK) 
S 

ro  

.;;, 'Pattern Make r Carpenter (SO 891126 

M,  echa'41c
~, Vehicle Ile h'a nic 843020 

A36 11old a r Welde r (SK) 872 
872 ~~So 

,12. Boiler Atter dan't Boller Atten. 962.20 —do- 
d a r-t (SK) 

5 Blacksmith Blacksmith (SK) 831010 L,,-' 	—do. 
6. HoUlde r Houldar 000 7p,5 0jo 

76~ Fainter Painter (SK) Mel@ 
932*30. 

Upholsterer Upholsterer(SK) 79'6 * 10 —do- 
% 0 -_perator ftoumat e ratoi Preuma— 713 10 -d" Tools* tic Tools (&K) 974,9o42 

Mftl=e rM an Hatm,me rm-an (SS) 831e4O 

Mate rate ($g) 

Valveman 03) ~_z  a Valveman, 

3 0  Nazdoor ,Mazdoor (USK) 999 

Snn6tion Is also accorded for the mofification in the existing 
rad e s as showft below s- 

The turade of Tailor will be ab&lished 2 llill be rc—dasj'. gnated as Upholstereffe  
existing incumbants 

(b) 	The trades O~ VcharpoY Stringorp  
will, be abolishedst'existing incumbants 

Coal'Trimmer and 'Fire6a -` 
in th' 	 ri 

290 will be.redesig'nated as Mates*-
~ The`existing 

0 pay-scale. of Rs>210— 
Charpoy Stringels- thG ~ PaYl  scale 6.f Rs 196-232 will be redesignated as. 14azdoo 



1 5  gnwrite r and D river covressor will alsq be 
~ ,abollqhed ~and existing ineumbants re-designated as 
DaInter and FrIvdr Engine Static respective 

There --wIlL -be no future recrultment ~ of Olazietj  
d t h e catem ry will be. abolished when exl6ting: hold-* 

e x-,  a T a washed outs'' 
no~ 

levant recruitment rules will be amended as The re 
it t as well A6 the ftecessai-jo Pending such amendmei.at q  recru men 

c Ila kinel s . of prorpotion arid - demtion will be on the basis of above 
'ication as aft Interim masure' 

The dutles of the posts will be laid down by the 
n  ~i -Ohio f-e P n 

,.- "I  so 	This le tte r isslies with the cowurrence 'of the Ministry 
0 f Finance (D -afence vide their u.o. No.,1809AI-111 of 19W-Q  

..-Yours faithfully 

-to the G ovt Under Secretarj" 
of IndU 

i~ 

n 



ele Mily 6040 	 Commander Works E~~ineers 
Spread ha..,;le Falls 
6hillong 793 Oil 

1,,155/DPC/96- 971z,191h 1A 	 Jan 97 

GE Shiil ~oa_.7 
GF, (AF) ShillonZ 

PRC)i,,'OTIC)N -. ITISTRU ~,IbNT i~6PAI.Rtl ~jVMLCHANICS. 
PRhCiSiON INSTRUM6NT.. (RE-Dr_ .SIGRATkD,  'as 
LILLUTMICIAP (SidLLhi)) TG ME GR.41)h OF 
LL;,CTRICIAN (HIGUX .  -,I 

Cons e c-uent to th c r econmen'(A a tions of td -18",  R ev iew ))cpar tmen -__ Promotion CLMMittee meetin -,  held,on 05 Nov 96 constituted 'as -per .,-in-Cts Branch, AH!~ , New Delhi oraer No 9027,0/39/u LlCO) dated 
3.0 Feb '95, the followin--,;,  rix,-Mpls (Re-aesignatea as hiectrician 
Yide Government of India, ~Iihistry of i)e1ence add6ndum No 9102,6/ 
lC(3)/2395/i)(d-I1) dated 23 'jun 94) are approved f or proziotion.-to 
,ie .1rade of hloctrician (HS-Il) with notional,.seniority- as shown 

inst their names 

- - - - - - - - - - - - - - - - - - - - - 

L 	No, 	Name 
- - - - - - - - - - - - - - - - 

Promoted - - - - - - - - - ----------- i)a te Of F OTMa.tion 
Desi 7 nation to notional whe~re 

seniority,§ serVing 
without 
financial' 
eiiect 

(b) ...Cc) W) 'e 

~MS/223370 Shri (HS-11) 15 Oct 34 G r. Shiilong 
Satya Gopal' 
Jrhattacharjee, 
~,lect (SK) 

2. ILS/,,~29141 Shri 	Elect (HS-_LI) 1-1 Au 85 	Gb (4F) Shi-11 
. 
n 

Rathindra Nath 
Brah,nacharl, 
Llect (SiQ 

------------------------------------------------------------ 

that these indiviaLy*18 are n6t involved in any disciplinary c,ases' 
or Court of Inqaify,, SPi:, cases and there is noth .ing 	the 
individuals to warr-ant witriholding of' the a ,bove prumotion. 

4 

Cuntinae ~d ju 



2 -. 

3. 	The datle J.rom which U.1o,  @Djvo Jjj( -jjvj_ ~Lt'l a ls are brou-,ht in 
position a-,airist tije pro,,:iote(_j -1rade should be Intirlated to this J. 
~i,,,Ylcs of the, individuals wh(-) cuu-Ld not b4o 1_~ lca6c ~l in positlin in ti'l e 

-1 C 	 T .t,~ l - -r Post staUrig,  reascms will be intimate(il to this H ~j by 31 Jan 
t e t 

N(-.ces ~, E)ry casualty to this (-flect shuuld be published in tii e 
U J-SSI.1(3 	ywir 1 11, C) 

Pl ~_- ~.se take ii.imediate necessary action and accord DPC 

Ashok 

Go,:jma 10 or Wirks Lngi.neers 

Copy - to 

1) 	C, ~. lic Calcutta 
-2) 	ShiliLmg 7,one 
3 IIQ Ub (PY) Shiilong Zone 

C,4r~' (&F) Guwahati 
LAO (Army) Shillorl" 
~ i ,,O GL,, Shillong, 
aAO (,',, (AF) Shillon-Y 

j 



N. 
	 Am ~ " RAC- -1 (13  elitA) 

Th 	In4h le f t -9 Branch 13neineer 
aquarters Army He a 

DRQ PP igew De.1hj 110011 

(through Proper Channel) 

REY SUB, 	 REIPX-T—O T.R/MP1 FOR 

.. fiRON-co 	 Peg% -2L 	-I X1 I 
D  F.TW-?tC-PL  g3rZEU WEE  15-IQ&4 

,Aaspocted 3 Irs  

RO:' xonOe my.'appljeation dated 21, ~-Tul. 97 addressed fe 
alengwIth ,  copy. endorged'to others 

(qepy: .  0001--os o d for ready,  re ferene o.) 

-!'W3th. :-referene-* t.d-,',my" above repregentation g  It Is 
iur ig' :1t()':nOte that -.-after a.  lapse of,10-manths nothing Pr ''e- 
'jj,,--heard:. from youd. - 

,36': -in ..view. 6f abovef. 1--re-qd9st your. k1nd honour to 
k-Indly let me know . thW. .. PLrea  ant p9s It ion - of the, ces 0 
whethere -i'v;senlority aiad financial benefit will be 
'dauntdd "from -.15 oa.~-84 -.as,'Perw Junlors or otherviqe c, 

40' 	It would' be a good favoun-  if I am blessed with 
yio.ut~* early ,  reply., 

Thanking you. 

Yours faithfully g  

NG BhAttacharjee) 
Meet H9-M 

General .9-ocretary, 
Mo halaysi W Warke rs .-Un lon: 
9  liong 

	

	 for Information and hi 
-in te rven t ion sultable.~ 

14r JL Das g ij t& ;  Mvmbek, 	10 as 0,6  
(Army ~ HU '6 Dane il 
gew,bilh4*11, 
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%fzr n 
ten 

'AN"  I PROPV~~fll  

TO 
CWE shi.110, 
SE Falls Shi 	—793011 

MIR01 

L,  1XA 	 A XT 

MES/ 

Sir, 

With du r spect I request your kind honour to re -fix my seniority In the grade of Elec ci; m HS I in the review DPC in view of my appeal dated 30 Jun 1.994 (Copy encla sed) and OA No. 371/99, In this connection , please also refer to GE Shillong .,  letter No'. 371/99/ 
. 
SGB/105(Legal, dated' 18 Jun 2001 as amended vide o,'3 71/99/SGB/I 06/EIC (Legal) datqd.20 Jun ,2001 

My case re ;arding p 	ion to Electrician HiS III romot 	 ., review DPC was held 40  .1 '4 5 4,/DpC/%_97/49/E  vide your lerte 1A d ated 	-Jan 1997 1 and 

	

13, 	 was granted notional,  Culortly wef 15 Oct 1984 In ~view' of E4n-C's Briar-ch Anny 
HQ New Delhi 'lei e r No./EIC(3) dated 10 Feb 1995. 

That Sir, dt to non Conducting of any trade test the gradeoi'f IR/MPI, I 
was not consi&Tt i for promotion earlier. Now 1 h'avc passed the tra'de t 

. 
-,st for Electrician HS C' -Ic- 1, therefore I roquest YOLIf liul'Ou'r1s) ki-ndly cqnsider iny 

oxmioliollin.111 I iview DPC Wfth antedate along with afl:  monetar' be y nefits. 

A ( 10 1101M tf A th-z d6partment will d0justice in iny,-ase. 

111911IJ- 119 Au. 

Yotirs thit"Ifilfly, 

&,a` 	iong llo.n: Shill 	 acha, (8G Bhatt, 	rjec) 

E'lect'nCIPP, HS,  O'de fj 
Dated 	v i;2C ~ 1. 	 0 

1 
 /0 the GF, S111L1,G.,'qG 



HIM. Ga r-ru 4b 
S-1110"It''01 I's ion, 

ah, 1,11-mg I 4w 9~ 

SIC 	 tin  0 

01% 403 
"AR ,  T 

Pa r a n ca,  th, 5.s of f tne letter r4o& 371/99 ­̀
~

/"""
~~~~~~~~&~

G/IW-)/ ~Z.0 datea IS jun-c-ogrAl 

ECR 	In -v L'S. w of 	 t~h 	it rity of 
6SNIO indIvidil-0. 	to bb Irem~f irge. in 	c 

OOW602`7 of Meatn Mm,11 jiit0h ,-A n 9 to 
hU aparto eoner, in Lhq 	 cis and 

R&ADs -he 
PI DOV 0 	W d IndIvIdual hac; to b,,qj 're-ftfixer". in ~Ihe .catego27 of zlseotn In.. 	& 	 p , vq ,1 th ~ta  go 	nd mm cams in -6~10 

a Opy to 

A GE S For 1pro please 

URC 



T1 S R ----iTala 	5614.5- rs 
pr oad ERgi o FP11S.  

14 5 5/.pi3q/" 

N 11-  TPIX AT30 Tj - OF  3  LN 1 0  1UT Y:  E  L  'C' RI C' 
-1.ATT M7 - 232 P79  I I t  LT 3Q  BT, 

Ila fa ro i-ic a 	 - or 	-1,4 13 1C /3 3 2; /i~ I dat a d ,  your, lotL 
2 Die .2!)Ol. 

c 2 2 	A- pl ic ation d at c d 2o D 	0 1' Jn ruspoct 'Of tho 
ikbovu iia divklual J. s rj t umj d h a raw it h ~jjth following :  

my a) Le f e r i,- in- C I's Brancl 	HQ lik~ w D a 111 
lottor N;D.' 	 datod 12 1,-i a~.:-2 e 

- which prorio`ion slh:)uld bo acdord.Lng to 	 u 
- froa t )a G1 a' o Qf 	s in of Trado Tjst.: u 	p ac 

S., L:Rne, st -a h 
AO_I1 

i.,, n. cl s 	' As,  abovo 	 Shil,long' For CWL ~.l 

czpy.to 

CE Shillonz Zmu 
Opte .;id g;aglo F,-111 s 
0- hillong- 793011 



1 01 -Q 7-- M-txk,  

CNE Shillong 
SE Falls Shillong - 793011 

(THROUGH PROPER CHANNEL) 

Sir. 

Please refer to my application dated 08 'Nov 2001 
and your letter No 1455/DPC/42/EIA dated 24 Nov 

i  2001. 

With due respect I requested your honoue to fix 
my senicrityin the grade Of'Electrician HS I Ih the i review DPC In'view of My appeal #ated 30 Jun 199S for 
the following reatons t 

As per X-In-Clr. 13ranch l etter  No 90270/80/8;/Zic(3) 
dated 2 0 *2*1995 review DPC are to be Convened and Zk/XP1 
who are Otherwise eligible for promotion, be considered 
for promotion to Hs 11 with notIonal seniority 'sper with 4 
their Immediate junior Eleot, WK)/laireman isho ,  li4ve already 
Promoted to Elect US ZZ, The overall percentage,,of HS 11/1 
v4kcancies arQ to be Maintained as per existing iAstructionn 
(001  MOD letter No 331~6/0S/(O&M) CIV,~-Z/84 dated'15*10*84)s 
but no.ch&nas to appear for trade test for HS I wag given 
to me till Jan 1001s During Feb 2001 Trade Test I 'was conductod and I w68 declared Pass* 

MY line of promotion from ZR/XPZ to Ch Electrician 
Oqulv&lent to HS I (Same.Pay Scale) but no Trade Toot was 
conducted till 1980 10e* upto the date of introduction of 
three grade atructures for other grades. 1IR cadre merged 
with Electrician cadre vide uOX XoD no 9jo26/z16,(3)/672/b 
(w-1-1) dated 21 Pon 1994 and xMd accordingtV to z-in-C ,'a I* 
letter dated 10#2*9S review DVC was hold and I was ro:2 ted and placed In position to , Eject HS ZZ weg IS61001994 do 
your letter NO* 1455/DPC/96-97/49/EZA dated 13.1*1907. 

As per B-In-C's Branch letter No *  10s2*9S, W Trade 
Test for HS,  I (Ioee IS%) Was Conducted by you till Jan 20010  durLng Feb 2001 Trade Test conducted and X was declarGd pass for HS Ze 

In view of above I request your honour to OoAaLder 
01" my case for promotion to Hs I wof 16  Oct 19135 I,e, '&.zter completion of one year' eligible service In the grade of 

Elect us Zz* 

I do hope Ithat the department will do justice in my 
Cases 	 .. . 	 i, 

Thanking you. 

station I shl I long 

Dec 2001 

Yours f0thfullyo  

4 4:Ki ahatt~charjee) 
ma**/22"70 
Electrician me 11 
0/0 the Ot Shillong 
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R STATL.WNT OJECASE  1 ~ , 	OF I! ES 12=,._TST1-R[SC  11HATT,WBARRE 

CT  (IS4  VO  R -P-RO iM  OTI(j  t,,,ro  1*11S T11('11 11  it PAY  SCALE AS  PER F1  1% 
S  1i  k~  i () 111FT Y 

LN-fRO 1") OCT f 0  N11 

i . 	1283 ,10 shl-I SO it ftittachar-ice, Elect JIS-1 Is iWi tli ally appointed ;is Limmn.n at (if-, 
Shillong ou .19 JiTI /1. Durffl,~. djo year 1980 fie was proalobA ~Ws hisliumelit Repairer f, )I-  which 7,  
i 1j)e  _ Q f' l r"-C  jj " l(_ 'tjC 	%:V&,3  ("11 f  jll 	

E_l1-ctrjci ,,ui (E.quivalent 1 -1.3-1). 	As pvr coirinvinis of e;:pCrt 
circadatod vi&. E-in-C's Bralluli, Army HQ 10ter No 9027017.3/80/ 

[,X(3) (!,-Jm~P9 Apr 2002 (co ~ ?y aft), thi~ skilk-d tradve/posts wc-.ro gnuited tbr lughor pay scale of* 
Rs. '1 -3()/- to k.s. 480/- kvefl 6 Oct 81. 1 

On tfi-.- combined sotiiuity of ElechiciaA Mich %-,-us re-cast after inclusion of Wircill'-flL, 
SBA eic, flit; tr-,Wcs Ai-nifituro Winder & Int1ruinent, Repnirer were placed s-enior to W;renim Uld 
SBA. However, since certaiij WfremanuidS ~A were Wremlyga-wited higher pay sunlo of Rs. 

vacancies whervas, thcy ,~,/~~ re all to be 330/- to R.B, 480/- with effect i ~wrn 16,00 81 dpirist 1011,,o 
- placed bolo%y ~ Electiician, Atin-aturo Winder mid ffip ~ fi-unietit Repaifm% Thiq -  thus ci'-eate.d a 

~ ituatioa that'a unior wits draw'Ing higher pq scale, than his senior, 

the. individual. is of MiAntment Repairer trade widch had alroady in th.t ~ pay scale of 
Rs.. 260/- Io ~S, 350/_ lie had to be given preference for upgra4tttiou Iti the highor I . my 6c;dc OfAs. 
366/' to 	480/- as already' mentioned in Para. 2 above against the allotted 10 1341 

~*jtfiout ossing my trade test, But, h ~­  W.-LQ not given any opppitubity for up gradt-Aion to tile 
hi8her pay" scale-inspiW ot his ~eniority. ftesniltin& the individimi had' lost -  his flirther - promotions 
by due timw"and he has not elven ~dry oppoftw~ty to -4peiw- 41 the trade test of,11S Gde-1 eveit 
'after his Tppe ~ded requcstdapplic ~dions till 2001. Resulting, #ie indiv'idval has upgraded as - 1-13 
Qde.-I ,  ouly i~ 2 002. Vi dE,  Min of Def I effer No 3 81 OfDS(One)/Ci v. 1/84 date. d 15'Oct .94, M in of 
Det intro 

I 
 &6;d thre6-grade Or'a`cture in certain common categories of Industrisil Tradesmen with 

benchmark p~rcentagpt giveu -below-. - 

15% flighly $killed 

20% Highly Sldl led OW 11 

Skilled Gde 	 65% 

A o 	jq to the ca14!ory tkise perceidage given aboveP  it is ~lear that if file abovo 
irldividu~l ,  had given pr'o-motion to the higher pay scale or Rs. 3601- to TU. 480/- iLq pe' r hin 
Fenlority;! he had autornaticall - to b 6 given as Highly Skilled Gdo I against tho zdlotted 15% y 
vdc~nciles b6ing a sehidr of t 

. 
he' Electrician trwle after inclusion ofthe various scitiol-Ijilmor 

trades. 

PROPOSAL 

4. 	It 1s, propoqed that all early decision 01; the ni-after mav -  be obtained'ffotri higher 
atilhorifies 	order to dispo ~ip, oethe,  case, as Ulu individual is di'le, for'Prbl-flotioll to tile Ilext 

raiik- ;s Mast,r 	"Is P,~r his appoiliblielit (hite. 

0 
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OUTLMTr- JUST JCATIQN 

5. 	'Me individual was being a trade of 1witru 	airer at die timo of loo ,  v .,1c;l11c iC8  , went Rep 
released by the Min of Def, 11.~ h-w; to be givmi promotion  to  dle  Ili gl 	 Its. 360/- to' Rs. 480/- w, given to the another junior ~m, des to him. Betn~, a senior trade betbre incluslon of the Elecftk!~* trade, he had Aso to be aiwn as 111ghly Skillad Gde I wef'15 Oct 84 a nst the! allotted 15% vacancies, as most of the junior %Yho had already put in the pay scale of , Rs 360 - to 
Rs. 480/- were promoted to tho rmik of HS Gde-H a-ainst the 2M/6 all' ed vacancies. Ott 

1110 r1willcial efforts t%. v  "ivirify, Promotion of Cia hif;hcr pay ~ calo wili I,,. wq R,;, ',00/ -  to RS. 480/- 1 o the individiad iw,,,;,,d of Rs. 1 60,"- to Rs. 350/- w,~~ 16 Oct 81 to 15 0084 mid in ihe r"Hil" offligIlly Skilled U(k,  I ill be R'4. 'i Ef l ' -  tO ft ~ - 5(, G."- w.-f 15 Oct !3,! to 31 ke 95, 
P' V  s"10  ' t"IfS-11 HI 'd lis - f IL~ bomi fl --- d Ill 	 Scale wofFiflll C0.11ti-ni P'.1% ,  (2 , u) Till* t..13100 

All ~ 002 	
G::Tl-1- Ott 1.1*11 ~,IWIL.r 

k 



e" 

Tho *00num,andco-c Hariz".  
Falls C",!. 

4.3 

C TI)KOUgla Ga 	1! I)— licer, 

Iy 
C. Al 

INZZ4 

UNI. dur. rP-  r. 17) 	T ~d. jr- e,  

	

,  m,  b I 	b 	 1; h u,  0 1 -1-0 	1 v 	 -CO 	k~ 	tha t~ C. 11.7 11 r,  cs flc~ r Y")  I 
L: CS o- 

I-L'th 
on w, CIC 20'ri'L 20.01 a.,ncj 20 

-~COIU-es- `- C-d for L L',: ~­­  ` !, I the 	 IT r 	̀v D*_,:~C. 
Cl 	~~P Ca. ,; 	20 W. L, 	 de 1 4  co I.Qu are. 	 *D V  e  tj 	'T 	 199, 	H 

	

~.G( V ~_(­~-' of 	I  n -1 	2 	3  t 	 I-rc.T INW,  P ccase be nkeYi at 

I 10;herefore e i-oxap I ­ 	 ecfI, c_.S i- You  stly  r 	v lette:~- beam ~̂ .nc­  -y-o 	e 	 c -10 r~ —r"C' S 'Br~rlch 
ated 10-~2-1995 and 

	

J. 	M~ loy 	ea'S 	 c'13-101-Jed nle 'to f-DIs t 'my 	 ac,—_,_rCjjnvIy 

	

which 	4 Yqur IrAndn "Sr. I 9 72n 't 0-  f Ul~ '00 ' "70 U fO 
t t 	a sO iY 

	

it qated -hat. as' per 	PI ca 	ued 	No -7 26r,Dei d- 200j. ~espnctivleiy a's 
ar Er-o 	-j 3 1  ' tl0n:da 2 0 O.L 

e nc) t da be I a" 	 v 	a yx" " ~ 
a 
il 

A L 	 rea 	-f Uested 'b 

	

'int! ned vide 	 r 'e 4-t -Mj 	 t 
DIP AQ/Elffl,  da~ed 1.6 i L~ p 	 i h I 	

_0 =5 e 
-Or v,  IT  U"Isat Shf -iad,O-P -.y a Ou 

2 	o0- c e 	g,a i- n T reD., ea, t t? d fo r q 	- 	U. 	S, r. d f 0 r 
sYn,  P tile ticS, 0 rd a r ~-!t y- cur a n,,I,, 

YOU 7  

D a tu e d Ma.r. 2 0021. 0 U r s, al-1- IcIf U Ily u 

U: ~ : 

El C hf-I r 
8870 

IT. 

9 
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Pl- 	S C 
V'3 - urtho r r c pr o s) ,  
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Annexure- 11 

Tele : 5045 

Commander Works Engineers 
Spread Eagle Falls 

Shillong-793011 

1028/427/EIA 
	

26th  Jul 2002 

Garrison Engineer,  
Shillong Division 
Shillong-02 

STATEMENT OF CASES IN RESPECT OF MES-228870 SHRI S 
G BHATTACHARJEE, ELECT. H S I. 

	

1. 	Ref. Your letter,  No. 1013/18/2/EIE dt. 23 Jul 2002. 

2- Statement of case in respect of MES-228870 Shri SG 

Bhattacharjee, Elec -t ,-- HS - I, received under your-,  above 

quoted ref. Is returned herewith -for-  re ,-submission to 

t h i s of f ice duly compl ied w i t h the f o 11 o w i n g 

observ - tions : 

E - i n ­  C ' s 	B r a n c h 	Army 	H Q 	1 e t te r 	No. 
902 -/70/73/86/EIC(3) dated 09.4.2002 not 'found 

attached with the statement of case. Pl. 

-forward the same to this office for -  out-

-further action. 

(b) Comparative details of Junior incumbents who 

according to the individual statement have 

been created higher pay scale ahead of the 

individual a r e,  i n v a r i a b 1 y requ i red f 0 r 

processing the case -to the higher authority. 
\1 

Pl. fort,,iard details of such personal at the 

earliest. 

Enclo . (4 sheets) 

(B.Murugosh) 
Major 

DCWE \E/M 
For CWE Shillong 

0 
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IN THE CENTRAL  ADMUOSTRATWE  TRIBUNAL 
GUWARATI BENCH, GUWARATI 

aANO 134 OF 2003 

Shri SG Bhattacharjee .......... ~ppficant 

-Vs- 

Union of India and Others ......... Respondents 

AND, - 

IN TIJEE  AMTTER OF 

Written Statement submitted by the respondents 

The humble respondents beg to submit the para-wise written statement as 

follows:- 

I'. 	That with regard to Para 1, 2, 3, 4. 1 & 4.2 of the - application the 

respondents beg to offer no comments. 

2. 	That with regard to the statement made. in Para 4.3 to 4. 11 of the 

application the respondents beg to state that matter pertains to organizatiGnal re- 

structuring by inco' oration of three grade structure thereby improvLng the rp 

promotion prospects of industrial staff. However, due to certain anomalies in 

Govt orders, the post of instrument repairer was not included in three grade 

strucuture. However, the said anomaly was rectified vide Nfin of Defence letter 

No 91026/EIC(3)/672/D(W-M dated 21 Feb 94. Thereafter the applicant was 

given ante date seniority w.e.f 15 Oct 8.4 as well as monetary benefits as per 

direction of CAT in OA No 371/99. It'is submitted that OA 371/99 - (Copy 

enclosed as Annexure 1) filed by the present applicant was also Bed to obtain 

Contd .... 2/- 
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relief from anomalies due to incorporation of three grade structure in NdES 

without incorporating instrument repairer as a part of the same. In OA No 

371/99, the present petitioner had sought for the following relief -  - 

(a) 	Financial benefit to the applicant from the date of notional 	
I 

seniority in the cadre of Electrician HS-H modifying the order of 

promotion of the applicant issued under letter No 1455/IOC/96-97./EIA 

dated 13 Jan 97 

Pass any other order or orders as deemed fit and proper in the facts 

and circumstances of the case. 

Cost ofthe cae. 

No claims whatsoever were made for claiming seniority of HS-I or ante-

date seniority of HS-11 from - 1981 through OA 371/99. - The present OA too seeks 

remedial measures for anomalies created by non inclusion of instrument repairer 

in the three grade structure. To that extent the present OA is a repetition of OA 

No 371/99 for which judgement (copy enclosed as Annexure 2) has already been 

delivered and implemented by giving notional seniority and making payment of 

Rs. 95,411/- on 19 may 2001 (copy of cash receipt enclosed as Annexure 3). 

Therefore the OA is liable to be dismissed- 

3. 	That with regard to the statement made in Para 5.1 of the application the 

respondents beg to state that the applicant is asking fbr the benefit as an after 

thought and with malafide intention subsequent to getting notional seniority and 

financial benefits w.e.f 15 Oct 84 through CWE Shillong letter No 1455/DPt/96- 

97/49/EIA dated 13 Jan 97 (copy enclosed as Annexure 4) and OA No 371/99. 

4., - That with regard to the- statement made in Para 52, of the application the 

respondents beg to state that relative seniority/promotion of industrial staff is 

fixed at CWE level. As per expert committee opinion in any CWE area if 'any 

junior Wireman or SBA had been granted higher pay scale of Rs. 330-480A with 

Contd .... 3/- 
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effect from the date their juniors were granted with all consequential benefits. in 

the instant case the matter is being scrutinised by CWE Shillong. Anomaly if any, 

may be forwarded to Govt of India for necessary sanction. However if no such 

anomaly exists in CWE Shillong, the petitioner in that case will not be entitled to 

any benefit. 

That with regard to the statement made in Para 5.3 to 5.11, of the 

application the respondents beg to state that same as in Para 4 above. 

That with regard to Para 6, of the applicition. the respondents beg to offer 

no comments. 

That with regard to the statement made in Para 7, of the application the 

respondents beg to state that the present OA too seeks remedial measures for 

anomalies created by non inclusion of of instrument repairer in the three grade 

structure. To that extent the present OA is d repetition of OA No 371/99 for 

which judgement has already been delivered and implemented in fight of OA No 

171/99 the declaration of the petitioner is false and reflects the malafide intent of 

the petitioner and is liable to be dismissed. 

That with regard to the statement made in Para 8, of the application the 

respondents beg to state that the petition has been filed to seek benefits as an after 

thought and with malafide intent and is therefore liable to be dismissed. 

That with regard to Para 9 to 11, of the application the respondents beg to 

offer no comments. 

Contd .... 4/ 

11 
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VERIFICATION 

1, Shri Aseem Kumar, AEE, Office of the Garrison Engineer Shillong 

Division, Shillong — 793 002 being authorized do hereby solemnly affirm and 

declare that the statements made in Paragraphs being matters of 

record are true to my information derived therefore and those made in the rest are 

humble submission before the Hon'ble Tribunal. 

And I sign the verification on this 2 5  day of October 2003.. 

DEPONENT 

I 

I 

0 



in the Central AdcinistritivelTribunal 

Gu w-1 a LI T ci r, ch 	i Ou ,.all a  t j 

aPPlicatioA uder Section. 19 0  f t1le Clentral A&ini'- 

trativo TrIbUnal Att, 198 5 

0 ..k T 10 . ..... 	/99 

Shri Sa ty ae, OPal 13hA ttacha rj e 

./Union of India -,:.md others. 

Ll ;D 

mulo 
Applica tion 

2, 11 f1i  0 a ib n 12 
30 	 1 	2 	cc) py O f ' t,Llor  

40 	
1 59 10,1 984 and letter datel 

3 	24*'6-1987. 
COPY tf the promotional 0 rd 0.r  

2-0 
4t5v6p7 	COPY of the represe'n tation E, 

dated 2 1 .4-97, 5.,1.98,, 21.5.9a l  2,1. 
28, 5-98 * 7.10-98 

10 	COPT Of the le-tter date(I 1-'),,6.99 2_ 	2_ 
and lclter dated 9.8.99 



40 

In tl ~ c,  (lentral 	 Trib un al 

Guwahati Bench Isi Guval ,, a ti 

L-1 aPPliceatkfion under rimtion 19 of tho C en t ra l A dbini. s- 

tz-;, t.ive Tribunal Actg 1965 

0 A a X o 

otw a en 

~~hri SatPI.CoPal 3hattacha)-jee 

,S/0  1 --ate Ku .Ud Cho 'Bhatt -,,,Oh,,%,rjeo 

I-tTkinL7 P-s Lyiztramcnt POPoiror Ln the 

OMOe of the Garricon MEinecr 

Shillong e  

2o 	21-'ri Thtblndm 'NaraYan Brehri@ohari 

0/0 La te 	'Brahmach.a ri 

~brkinL,- an Inctnimcnt pcp,,,i rcr  in  th e  

Office of the 

Shillone. 

0400s *. 	AZr,14c an ta  . 

-versus- 

11 	1he Union of India 

Zrough the Se-cretary, 

Ministri of Defcnoe, 

New Delhi. 

20 	zle 

A 	d a 7,t o -r s 

Dc 



-2- 

3v 	Me CoMmander 

4, 	 Q'ief lnglzee r  

50 	Mao 	 ~ Jyjccr  

AVeforoo)t J)II-11ong. 

1,11—r~-122A,12*r —of 

ULI-10  —nti Ca—ISI—MIL 

MAs aHlication iG mado pm, ying for a dircation, 

u',k-, On the ret3pondent s  'for grjnt of ron et ~..1 -r7 	'fit witI, 

ef fw~ t fn.m 15c V'),04 f ,"OLI 11  o ; ~ af-3 5 in tc-cma of promotion 

0-der dated 1 30-9, 7 c;.nd in tj:a(., 1 41"t Of Ue letter datod 

1 -2-99 tnd 1 J- 6 -99 issucd by thO reopondents. 

2v 	.4  dL 

Me cub4ect. mattor of thic; application lo we'Ll 
~vi thin the jurisdicti.on Of this ITon'ble Zribunal. 

LI Tr-  —ito 

!he appllc,,~.ntz3  :ftirther deolAre that the inptant 

3PPITcation has been filc- cl 	the livitation Period 

Sa,, tlon 21 of -the AdrAnintrative 

Act, 19'-,5. 



4.1. a ro t1l e ettIzens  Of J.11dj.,  al  
'j 	I(, 

~-1 0 0,10h :Lri entitled to ,Ill -Ul e ri p  ~) ],j  t 8  1 
Privilcqes and pm-

tMt' on z cts 0"U.'r,1rtrue ~1 by the con F  jtitutton of inairl . 
a r a p m. r  en tly  ~',ori,- InC  ~13  I 	 pepa i-rer  jr, the office 
ofthe C"%rri-on 1he Sh 1 1 long . 

4.2. 	11","t Your O.PPlicant T'o.j initially OPPOInted RS 

Linc-Man on 1 9-7*1971 Under G;Ar ~jfon lhuineer 'till i. I I onn ~ 

ther,caf ter 11-MMoted as InOtn".9 cmt Pepajre r  in  th 0 real(! of 
2  'C 10-40 -)1- In -uie yxr,.Mxk P-rcrc'viccd P.

`Y 130alul on L9.r)*1(3Bf) 

and the 3PPl1c,.-Lnt Yio.j 	Ctill working as Inotrament 
F1 c-pa I rer. 	 P  

'0' -A / j 
4,,3. 	 -,)PPlic -Ont,  110.2 wan initially Appointc

~ 

,3 L in er.),--).n in the Y(: ,--r 1 972 andor -tile Garrison DiC.Incer, 

A-irforce t  Shillont;. 

4 .4. 	.1hat Your -D -Plicants bee., to o tA t c  th .a  11 	 - t in the month 
Of October 

1901  'n" J ttn 'OrS Of the al-'Pli'cants ~,Jjo were 
of-Irvine as Linem,.-In, ld- reman' and 0A Were at the rcle-' Cnt 

t 1 rL10  uPGradate ~uid Pl ,~ ccd In the scale of p. ,,!,,y of,  1; 3 

ir) t1lat grantin ~... VMY further benr-,fit t o  ti, . 0  pre,_ . 	a PP  1, c  an S 

aa a recult the JuniOra of the applic antc3 	 t  

the Game n,.nk and st ,"tur,  -alld nl.no  in the same r,-3y wlnle ise, 

at par vdw, tile Pivcent appljc,-_nt,0 , 

on 1 5- 10 .1904 c0called junjors 



­4 - 	_/1 
q / 

nz-T.icay liremcm, idrem.1 11 a  nd 'MA werc uPt.:rad(Ah, -rc-deniFna-

tc,d as Fleetrici r;).,n 0 .7,  - and prono t ~id -to the 0 adrt~ Q f 11 *S.11 

with ef;Eect i4e, w1th effect f.r`OM 

tCVMS Of le'terbear . v 	jn L;  *~,! 0 s 9 1 146 IF; C/08/ 1  1 611)(1 -1441 ): dated 

24*6*1"-'87 i:osued by the Under Secretary, GOVto of India 

1"inistry. of Defwice * In this conneotion it is n -t-tted tjj ~at 

the so called jJ urio:rz of the applicants wore Upgraded ard 

wcrO Placcd Ln the -jcale of T'se 260-40 0  vide letl;(.)r vo a  

C.IV-1/04 (latcd 15*10.64 - ]he co called, Junior . a 

o f t1_'C 2PPlicants v0re farther prohnoted to the ciadre of 110SCH 

as Per ilistTuctions laid. eovn J_n letter dated 24,60987 a 
. 
n d 

thcY vere plac , ,~d in the pay scale of Poe 33,) -A.8 0/~ but the 

aPplicants Were left out ae because tilere WaD SPeCifiC OT.Clor 

for the categorj of Inotniment pop,-ji rer  for a~ny  1).jrt~,cr  Promotion 

fror'q Vle cadre  O f lnfJt'xum (-'flt 'rUairers,  althouch they were 

also T-ecTuited like Yrf:,ny of tdlv.ir juniorn in the ca-dre of 

lineman at the initial rc.c.mitment in the a,=.c department, 

"~'ut their cane were ignored by tke rer3 pondfMts for further 

ProMotions 1 11~ e their Juniors aild they rcmained in 
. 

the cadre 

O-C  ln btramc-nt PeP.Iirer for years together without any Promotional 

benefit in the prerevi,90d p~V scale Of Pa. 260-4V/-. 

Copy of the letter dated 1 5-1 0 -1984 nji' d letter 

dated 24.6,1937 arc annexcd as armexurec-1 and 2* 

4-5. '111at Your aPPlicants beC -to state 'tbat nonconai-

deration Of the cases of tie applicants )nd p-mmOl Aon of the 

C'LiCcr, Of t110 &1)1)lic ~intc nnd r-mmotion Of Vic Juniors of -the 

apj,,1:Lant.q ,!it!, r  ._t 7,,n  
d 



5 -  

C t f TOM 15- 1 '~ -04 uc rc bi ( ,h1Y 1 ,~b I trtTy U 

ILIC-L-al and the W)Lllc' 'arr-' Vi0l,--1UvC of Article 14 and 16 of 

00118 bitu t iOn anJ the applicants are motod out with hostile 

di cc r1mination , 	 no oLhcr alteniative thc t,,.j,.., pljcan-t,3  

z;tartcd eabmittin,- rckresentations. Zie 	 1 

. t  L CU11 M i 	re ,presu -i -tation on 12.7 ,8 5t 	B- 6 5 	d 10 -9- 8 5, 

1)  raYJnE in ter calia f 0 r hi v, p mmo tion to the codrc,  of charge 

1-1 cc t,  ri c i an T,~iich is tie noymql avenue of linmotion of t1 l e 

applicant 	Me name of the applic ~,-nt 	forin, 7-d0d. for pn-- 

Plotion to the post of charge -12C.Ctrician vide lette.-r- dnted 

zie 	 jq, rodograted 

4-6. 	21 ~'t Your G1)P1iC@nt Nicol and 2 rubmit-twed rer, reccntat- 

iors for promotivnto tl.,,e cadre of 	II and p. ,A . I on 2-7-941 

2- 1 -95, 2-0-95, however, on 19.4- 0 5 Headquarter a nief 1bgrineer, 

Miillont~ being p,,otj-sfy re,~ ,:Ardinc bonafide claim!!., of the Rppli-

c ~F,nts for promotion to the cado of 11,1v. 11 ir3SUCd irlhtraOtiOno/ 

dircotion for holdin(.,,  r~ -view J-)PC for Promotion of t1v appli- 

ko c ,111 'tO to "Ile PDst O f  1200trician 	11, 

accordingly appeared in the ti -adc tU"t lint and they we're 

d0cl,-1 -rcd SUCCC00AII On 23*5.96 ond -t~ioy we ro. p .mm.o t ecl to  

(ff lacc -1--ricii-an 1 1 o"a II,  vrith the notionaI coniority I, 	a 	'A. 	 V11i th 

effect from 15 , 1J-04 v4thout any finanoial benofit v1de letter 

Voo .  1455/!T- C/96-97/49/3-11i dated 13e'l-97 isstiod by tho Commcuidvrr 

0:~co Engineers  slu I I on ~, # -~he dccinion of not eran -,'-jing finan-

ci,~~l bene'Lit is hi,..Iily axbltrayy and illoca.l vbc-n the o.1milar 

f ii i;~ncial benefit Wre rranted to Lhe 	jL1n1CrFj Of the 	applj.c.-~nt.,j 

wi lth offect 	frcn 1 5-1 0 . 0 4 	anti the nPi)liconta wev r.-ILIJ-1-c-r-noded 



e-ven 	time by 	j 7  

	

r 	j Ljj, _jorst 	thcrc,,forc can 
no U 	C U , 	i any 	~ ti fication -to deny any moneta ~.7 benoj , _I.t 	j.jen  
th 0 	- ' C '~nts 	 to 	the cadre o:C 

11 - 3 -11 by holCdn t~ , a  revjoj~ -DTT by rOctifying -the carlier 

CQrf1PII, ­tL ,,Id by 	the 	reopondmto, 

co IDY O :C the P.Tomotional Order dated 13.1,97 j o  

Cl.nnexed aB -Anneluri ~- 3- 

4 .7. 	 a rt er r  , c  
A. 	 (X j p t Of  

thc PrOmotion firder Cu l)Kitted numbers of rUresentaticne on 
C-7.97, 2J-1-97 t  21-4.97 s, ,  1.7.97 v  5 ~ 2,90, 2 1 -5-98 t  PB-5-90 9  
7 .

1 ~0 -98 o 3 1 -5-99 for gmntj_nE; finc-MOial bcnefit vjjtj., e ffec t 

frvm 15-10,84 on 'the 6round. that the junior of thc APPlicants 

were 91-ant" thc~ lin ~~,.ncilil bmefi-t ~jjth effcct fmm . 	. '15-10-04- 

ROwever the authority vide their letter bearing No, 

145 5/J,TC/96 -97/13G/LIA dated 24.7 ,, 97 it WaS infOmcd 

' 

t 
. 
hat they 

are  nOt entitle to monetaTy benefit as auoh p, ~iy fixa  tion 
case3 of the aPPlicanta r1ay be pa.de accordingly. However 

coy) side ring th(., tr Lubsequont r  opreocntations the auth ority 
Vide their letter dated 1.,2.9q, -a,,3ked the OOnOemed ttuthority didtailea 
tO . forvard t1he dtJI FS  of financial effect regarding,  C mL t O f 
f in an o il b mic fj t id th e f 1,  eQk f jOm 1 5 - 1 J *84 - 

CO.PY  Of this re- PrOCCntstiona dated 21.4 , 97, 5.2.98 v  
21*5.98s P8 -5-98, 7* 1 0,98 are enclosed as annexu re-
4v 5p 6p 7 and 3 recliectively . 

4.6. 	
Ziat YDur aPPlicantz bec, to stote that tj.jecjT~ :-,, 

i~ o letter datf.*d 9.0+)q communic a te(I Lj j()  jotte.r 



o f V] Q 	 110- 7 M4 1 

T~ Ll 	.! 	q 	 . - " ~- ~ C,  I , 	s Vic A rl' 

~ r 	.") ,r I,  rm t 0 f f In rn 0 	1 b cl) c f 1. t, h h,-L z 

to Vic cr-.\dre oll' 1. ..c,!-, tricjrtn 	1,1 fTC)n tbm ds)tei of notiony.). 

ci ~. n i o ri ty ~-A 	ul c '.'i rl i 	1-Y Ot D 0 f cno e to ,, 0 	0 v 	ro V: - 1 

to ~~Jlow ffn ~.noi ~.l b(mcf1tv. I t i !~ f I I 	I c r r3 	 c 0 t cl tj ~ , t t 

bcm- fi t  p.(,k vouj(l bo 

dtolk-lnn funi the t!lnintry of 

t 	it 	10 	0-tw4tcd 	*V-"f-l" the proqotj.cn 	of 

givoll vide. 	orr"a7l' 	cl'~lt-,- d 	13*1,97 ioc-- 	-~ ftc- R of 

1 ,)( tm ) ycla rn lcr,* 	-Smr-, 	the &ltc of 	i) ,,,~)iroticxn to vie 

~ hc, 	 in 	the yc--)r 	1~~67 pror-oted 

0  W)  't' 'I 	rc' t  `0 	c c ̂  u 	U 	- 	- f J. 	V ~`A r  CC , t 	Of,- 	5 0 tb 

v n v f I t 	tv 	 r 1-- 	4u.  

1 c , ~n tj -'-u (, t c,  r on -<,, on !~. i " '~ 	v 	L, .: 4-  ion C,  T ""I'l c- 1-'r v 

p rc.- ~; c-n t -,'~ F, ;; 1. 1 c an r., Ar. c u Y,  rin - i'.! n,,,mc iq, I lo n  e c., c 11  n n  ri cy  

mor, til (!;).o to non filXr,4 ,,ion o 1* j, ,q Vie h4l,~ cir cc ni P) 1p jj ,,i I I 

c!vcn 	 lqu. re,  cwj rJ-dc -rr-~& "0 r ~)romo 0 on 	holdinu 

IT. v 	w 	f  t c  r T1 -P  rv ! ~-  ch 1 11  4F~ tl., c cuthoriticn,  on 1.30vO, -rill orCra- 

r, -t 0 11 	ro u i r.~- , o ni t e t! r t: r 	n t,,) t, J. 	u t n o q  t 1). 	L I t I ~ 0 J. t i IV 

I!, Z?~ n n 	I ~l 7A')~ s ri J -n 	0 	c , 	y 	c t j. - 	n t i n 

the-eforo in the nution.-I -scrioritil 

find.l.nC, no OthLr iiltf--natljln the 

Vcm'blc T-ribu.ii%l for 	of fln.o.n- 

cl,~A bcnclllt with eS,, cQL fmr! 15-l)*64 	the 

	

t (., ~ ', 	 J. 	- ' tL-)  t~ (!ir j ~ 11-1,10-rV Vi"~ c f ~' ,'Qt fl -,Orl 15,1 -,,'.: A, 



I L i s a r" C t 1-. 1 t~ ,I 	4 4. 4-011 0 1 1--11.1  ~A-Icn P 	on a 1 
b cn ef i t 3 6 rail Le d bv ho Id.Ln6 -'a  v  7 	')T C UIC fin,MciFil bcnaflt 

bu deniod L ~J -141le 

A Copy Of the 10tter dated ID.f) .gg and l e -tter date(, 

are unclo-zioed as AnnOxure 	9 and 10 

respectively, 

4-1). 	 ZIPPlicant boG to st ate that tho OMMotion 

E-Tlazited deliber,-,tel y  on 13ol-37 withont financial 13( , nefit 

thereafter ~11~pljo&nts aP.
~ roachcd numbor of o c c aef3i on  

aince 1997, now it 18 stated vide let -ter dated 
1 ~ -6-99 that tae c are OJ- f,"Mtllt of firnnoi,-11 ~Lnefit 	bem 

tal' ~en UP with the Hini.9tyy of I)efcnoe for Its aPP.roval but 

till date no de-ciFiiOn is cor;',municatcd regarding ginn t ot 

fillay, cial bencojit from tlie date Of grant of notional seniority, 

' t," c' nicire 4"Ton'ble Tjibunal br, J)lcased to direct the reopondentt3 

tO llr"nt finanohil bEAilit- the aPPlicants fl-om the date of 

grant of notional scniority. 

tlliu ELP.Plication ia lnpd(,,  bonafido ,.,ri 'cI for  

thu cndz3 of j u ~;tjcc, 

50 	
I—P-M Vi E, I OYI., 
1111w— __ 1. 

5-1. 	For -Lha ~ act and actiono  of the rosIondcn -I -,c3 viole -to 

the applici.jr-ts 	Linder articler3 14 am"I 16 of 

the Constitution Of India and aloo Ot
~ttutc) -,Y -riChtn, 

5-26., 	11or thc~ t the aot and action s  o, thc., ren pon (I m t r3 

'xff catO 	5 P1, 11c,~.into -rL(,I ~ t to enjoy tjjc-j,)~ 



a r, fj.~ C 11 v 	t c 0 C'. 

	

c I c: 	o 	U,  c C n n U' ,  11; u 	on o 

503. 	I"OT t ,'Mt tile roopondents deprived. the upplic, ~nt r, 

C  P 	 6 	
1. ' 1 0  I'J-nc ~llci ,01 1  bc-nc'fi t s from the date of grant, 

Of notioral se-niority ,ao the name wore gyr-, nte-d to 

t~ieir jurjors i~iilo promoted them if-noring,  - 1;11(~ cl,  I.. 4 M B 

o f 111-1 c.  'p Yf.,  ~,cn -L , a 1~ )) I ic an t r, f vi th ou t th c ~u fj , o ri ty o f 

1 ~_'w cnd in 00 101.1.1—abic e ~~ e-cise of pol,yer. 

ror thLA 	'~' 0 01,̀ Ond (MtD h;A0 Ilf) 'Jurit3dictiol-i to vii-th- 

Tir- IdG. the a -rTca7-Fj  o.1' fillmicial b(nefitsi jiicn tho fiame A 

wf..re srantiLd to thvir SLLr~ iors as such 11.ic rpplicents 

al-0 	ally uititl ~.6 Lo fLn -.ancial bcnciit under the 

SI.rAU'LOIV J ~ OVJ.Iilon of 

5.5. 	Ibr that tA -ien PnMotion wcre granted 'to -the pre c eylt 

applican's '~ ,y holdinC ,.( ~ vje j.j  DI. , C. Lhe t:pr..lj.c; , nt o 	1,  C~ 

U cntitlf:d cclnst i tutiOna'ly and unC,.er th.c r,.f,,.I,u -tory 

proviuion of la ~ j the J. 	 _, y(~~.d in  'the 7P.Dlicatlon 

5-(- 	For 	1,1 ~atter for Zc,- ront Of fi-nancial. licneilt has 

bc(,n (lul.-,,  fcrt,~-iroed by thc 	 to thc I ~ knict?'Y 

of bc.-Ccnce lon6 bucIr ij3 ot.141 perdInC, without any 

fi_n ,-. '- (Iol!Uon as refif.ctr-ci Of M)e leLtcr (L -itcd 1-0.6.99. 

6. 	Deq, ~,Ilr, of r  ,.-z  c (!.I.  cr  n cxhau c t c,  d 

	

Ij 	 - 1-10 - tic 11 ~-:iq no othcr alter- L --t 

nau"Ive 0-nd CtInc, 	 rEmedy 1;1"isn -to file Ulcl 

rcilircsontattic-no 	P -r0j-cr ch ~innel 	 bu L -to 

n 0  re ftl I t . 



7. 	t t 

0  th 2.r ou rt 

Ze 	 flrthor declor c. s  tj~ ,j  t thr-y have not 

fil(ld inY alTlicntlon P -Mviounly,  and no case is p&dinp.-, with 
Other coul-t on  t1 l i n  subjcct Mattero 

t 

'n view  of  the f" O tf) 10-n (I Ciluumf3t?nceo ntt-~ tn(l In pa.m-

graph-4 above the ~ppjjc an t r  , p ,a,  
YE)  fo -r thc following ruliefeo 

th e 	 - 

reoPOndents be directed to grant fin-moi-,.J/ 

monetv~ rj bcijW*t -to the ap ~lic jpnt s  f-Cm  tdic,  d,-Ite of 

8rant 01" notional sCn ­iQ'ritY In the cadre of Ylectrl-
eian H.s. 11 modi:~ying the order of promot.jo yl o f th p  

arplicants isaued unde r letter ro. 1455/100/99-97/4.9/ 

JJJA dated 13.1-97. 

2* 	Tb 	 0 6her order or orOera ~ 	 and 1 . p r -In deem fit 	0 

in thO 'C(~cts Lmd cinum atallc es  o f tile 0 ,,ise  

3. 	CO E,- L 0 f the c a Jre 0 

11 * 	 - ;7  for. 

DuTing,  i~- he i)cndemy of -tile .~ pplicaLic)n r..c!3j)0ndcnto be 
dixected to coj,j _jd 2r  t1le 01 aiM of financial benefit (--):r the 

applicr-alt s  cl- 	 J. .,,O,,n the date Of 9-r-ant Of notional sen ority 

ted vidle orcler cl-6ca 13-1-97 zind PA -rther be (ID011)M4  tha t 

the rmcluicy Q f Lhis k;,pplica ~jon ellail not be a bar for ran t 

Of firlancial bcroJit 11 ,9 I)rayed for in U.,j .n  .pj ~ jj 



c! ~.n 	t i ~ 

I'Ll"Llcul'irs of the 110. 

Da t c o f I 

J. I. 	C6, f ro r, I 	 I t C U J.~-j jp ~ t . 1. 

aA 	C; 0 P: 

12. 	LL~—C~2—(' LO E"I  'rC  S  s- 

Yo T-J. f i c a t i on 



	

C 	T .1 n 

19  ~;.'Mrl a-'tP-1  GOPal BhuttacharjcQ f  Fjon of 1rite 

iF,,Ged about 51 yeara rosiftnt 

of ChIllon,,-, WOrking, in the Off-iCe of the Garior:~on Tligineerv . 

Shill0l1r, 8rj instmment repaira r  do 110  rvby vcrif~y 'that the 

statemonts mado in pn.rag)..upjjG  1 to 4,  and 6 to 12 arze tT.ue 

to rOY knQwled,,~c and those made in Paragraph 5 are tme to 

MY 1Q,,al advica nnd I 	no -,  
u rUPPMsood any Material fact,, 

I have be-~.-n tu  ")' 0 riS e(I to sJ-01 th-In verification by the 

aPPlicart No.2. 

J- 

 

,~ / v0 y~ fic' -UtiQn Oil thio the 	(lay 0 r 

- ITOVmber, 1909. 

0 



-~A 
0  Py  

0  ATI. dl)/c iv, lym:. JJ 
Gov 
Uni ,31, 	 0 f. C,  nc o 

71 
E3 D 

C bid f:.* bf"- * -TI. 	 :,La f f 
"D 

L b 0 	Li F~  S 1 ~ 
I. )  y 	 Ppy 	1­1  iL,(3 

3 	 A— 	I - -p. . - 
;''Based:. tl) E) 	 e Ibn'; 	si' d.ed.L . 	n '~by ""t he Govcmlv3n ~ C)  r 

-.!n d1racte, 4~ .'t ,  

	

D 41,  -1 1'0 S'C On"ll i t t e 0 	 0 
:.sallcti.)n'-.-of .:the'rPvesl'dcht.-tc), the - Follovint- 

	

c ra d a t I -D n o f.- . -  tl) 	f 0  1 .  3.n  \ . I  I rj 	f r ,)m scin 
) ~.`to .tbe S)Ulled g - do - 2 ('10 - 110 0 ru 

J ,  
C'~ 3 u la 12 	 lly,  i stj ~ n: ,  5 n_-.1  I v  

0 

NS 	10 _ ~~ :)o 

	

- BoDICBinduir.". 	 4W 
r, d 1 l  bk C, o r.:. 	 -CIO- 	 d 
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cat 	to bo' 1 d o iit.- 	b:., 	u 	r 

	

t D j)'LV- SOU1.0 .~)f 	 :')0 ;1'1 -!o v  C 	i'S 
J WIC10 r 1,ho 1) v o .~;,) (11', 1 ,  c C.,  I ,  I 11. 1; 111 mi L 	0 n 	lb -ir!ct, 1 -.0 	)rkpr 

1, 11 ,AY111f; 	 Ck 	 -)f tlirco 	f~ rlrvlj~(~ 1.11 thr~ 

r!!'u(1c and after Passini; the 	 trc-.do ta2t ,  F nd 

(b) - Divect r'ccrults m J. th 1T.1 
-11UM' atc. irmIuctOO, In tho 	 wlm,hWIC 
rende red 2 -year- so 	cc i 	In Ll 

	

in -  or Ilichly 	 II 
'180 1 	 5 G,,) - f r 1;20-4 110) and Hi ~fhj.y ,  k 1 

0 Oml 	 -cd In 	c 1 c 3, a 7, q L f I (., d a s ;i ~)n category ,  j!)bF,. 1 1 f-, 1, 
-he fwicti -)n:i3. re ~liitrcmnnt r) f S~  t 11ed' - .depedding m L 

skil.l.ed job .-9, in tbe - 	 marui ,3r as a burich 
mark 'porcentar,0'. 

	

1 11 ly Skilled G r C 	1'. 	3*-,0 ­560) 13,  

(b) :Ili 	sl,!~ iljc'd. Urad P 11 	 .3 0 -A ~:'O 

(C Y lii ~;hly 31,Cilled Gr ~-..de (L. :`.-P- 1, 00) GG" 

ThI,- Shau1d be I.Jv6n t -) A, 1 -: 0 traclos 	 A1111ey"'113 -0 I 
-w I U i via'ble - iiitber of 1-)br, and 'if there 	 thcso 
be"[.!,r6uped to'gother f-)I- th(, .Pk1rp:)Sn:, of givi -O "ho,  11 -wo bc!iefit., 

	

In , th 0 ~.Vadcs wllc,.r,) th above,  berich-uu-,rk 	 a!,'c triti-11(luce'd 
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simultaneously..abo1islied Ar, i 'ou tl!!ie 

Those ord 	 S tic ers -vill.  tako 

3. 	The' expendIturc j,,v,)Jv,-(.1 	be do))jtz ,.,b1c t ~i Itbe respoc (A 
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ELECTRICIAN (,51 ~,ILLLI)) TG 'J'IlLi (3i ~ ,4 1j j t  Cy  
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Roviow 
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:3. 	The 	iron which Luc nuovu livilvid4als vro bruught In 
position aAainst Uia -  promoted 1rade shuiad ba 	 ty this fl.,' 
N,MES of the WHIMS who cutud not 1)(,) 1)lubed In posWin in the 
"Qher post stating reusuns will be intimate ,;[ to Uiis 11(4 by :31 Jah T' 
West. 

-i 	- o this (Alect, shuul ~l be puAlshud -in the 
issue ,)f Y ux. PTO 

PWsc Lake iwmadiuLe necessury ziction abd acc, ()rd DPC 
A.rity. 

Copy .  to 

11 ~'  ci~ 6C Calcutta 
..2) 1 	U, - Shiliurii), ZU'le 
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Ono 
Ot m 	MCS/229141 

Shri RN -ar ,  
Elect- [is-11 

ThE! CEtCrIson Engincer ', ~IF) 
Shillong -9 

(Til.roij- .4.1 proj.)~ Channel 

ANOMA1,Y Jtq  OUbLICATION Op PART 

SI r, 

Reference your PTO No 9 dated 03 Mar 97 (Srl No lj). 
2 . 

as 	HS-11 wof 30 idn 97 (FN) and placed in 	 eff' zict from the seniority will Count we 	 Sarns date but my  
financial beneit. 	

:F 11 Aug 95 notiorla lly witilout any  

	

So l 	wc)"I cl  rc!clu ~~-'-Gt your Sir,, to kindly 

	

Me a3 to vj ~ jy 	,; ,,()ulci  not Aug 85,at 	
':-~ 	

*wt financial benefit 
t "' earlie ,-;t arid oblige. 

Thanking you  

Youl:-'~ 

Wkati On : ghillotig 	9 	 1317 ~111machari) 
29141 MES/2, D,  '-ed 	: 	Apr 9 7 	 Elect 113-11 
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'hi I I Ong- I 

('rhroUgllt Proper Cliannpl) 

REVIRtj r)jr III 	 11YI.MPI POR 11[to"101,11 1011 S'11  Ij  i.,  

Respected Sir, 

It is to inforM YoUr h0nour that I had n uI)m it t ,, cj my  re presentation an 21 Apr 97 but no favourable. reply 11 been receivod by Your good 01:fi ce.  I do 	 an yat 
submit the following few lines for Your hereby again 
necessary action pleases 	 kirid and zympnth6ti c  

I  hC'v (' ))Prn pr Omoted t(--) t1l a  , post  of  El(,ctr , 0.1.tjn Ilr  wCf- Is Oct 05 	
'_II 

Promoted to th - I)ouqh m y '111m '2 diata Junior iij this ( e naicl n.o.q t tjo f . 	 .1rade Were 
passing Trade Test es' a  one 	15 , Oct 8 4)in relzLxation at 

t ime dispen ~~Iion. 
It -is n urprining boon g l vell 	.. A 	to note that thOLIC11) WOE "Ir 	 MY Sciliority Ila n  

allowod vi(j e 	 t 	 ej.' C~ 	 Ef~'ct/banifjt 110A.1 been 5hillong lotter NO. 1455/W1C/96-97/49/13!A 
.dated 13 Jan 97 (Appx 'C') depriving  ,is  fOr tho pay;n ~.,. n

t in thc' hi ~lher' scale 	Of my legitiMattj claim b 	 as could have b,!,.en C Inj oyed y Me  if Justi-fied redeoignation done by tile  authorities in due tinio. 	 appropriate 

It may &!so be noted th 8 t there is no rea.so rl  t o  m" 	said EJ-Na"ciAl benifit 	 di.'3allow Promoted to tl-je no:;t  of Ele 	oincc' the incunib,nt.', whO Were 
in Para 2 of tili, 	

_ct  ll ~ _jj. 
wef. 15 Oct 84 130  mmi"Itioned s letter by con~uctina a  L) PC DOArd during 1 1 Peb B7 

has been allowed tile Pay and alic es  i n tj-le hig1ter  scale wef. 15 oct 84. 

to lzitc real.j. authoritic :11 rc2cjr.lrdjng 	 611 tion by t)le co,np0tn ,, t  
DPC conducted 	 Of the Trarja jjVj4 p j  

(luring jan 	 0"d rovi6w 
subor 	TD 	

97 1 had allo been d epri vc',, j  of  
~ '3uc̀ nt rmOtion 

I(-)  tho  ')Ost  Of  rl('ct 113 -1 and fi,ja 
My bonifit ';her-eof Z-Ls Myself wo u ld 	 nalal Janie after 	 have been el ligible for an Year's service. 	 Lhe 

Off i c e 
711  L110 above context I humbly pray that your 

good - 7;, CUld spare no timn 
to Consicler My ca.ge  i-'3-'3 u (2  Orkiera to t) j(t e ff, ct  of  1~ 	 favourably and 

(a) 	
1.3ayMe"t  Of Pay and al.101*1,71nces E- lect jjS-j:C lelef. 15 Oct 84 and 

-jr, tile Bcalo  ojj  

Conauct a review DPC for Promoting me f ral  E l vct  H S -:[ -
~ to Elect HS-1 

and payMent in tile Scale of Elect IIS-I wef. 15 ()C t 85 .  

It Would be a great favour  if I  am  ID1088 	
.1 above orders Within 30 days. 	 od with U 

Than)cing you* 

Station I Shillong 
Dated j 	05 rob go. 

'Y'  

faithfully , 

N. Brah~nacjla ri 
MES/2 2 91 4 1 
Elect - 



A 
To g 	 -to 'IfIr 

The 1:,'nC1neer-jn_Cjjjef 1 j 13,ranch, 
,Army 11eadquar'tejc;q - 
DHQ PO NOW Delhi 110011 

(Through Proper Ciiannol) 

C  qU:3 	Rlivlo,~ _apc  ja Ri-,l 	T 	 I'01.  MPI—L i 
PRUNIOTIOTIT 	 0  [1,  

_.!-NCI ~ L  '~`~TTEFIT 	15-10-,R4 

B ference my appldcatign dated 21 Jul 97 addregged 
to-yo-ur kAndsolf alongwith copy ondorqed to otho' rq 
(copy anclo ,;ed for ready reference). 

2. 	'With reference to my abovo repre.qentatlon .j it J ,3 
surpriqe to.note that after a lapge of 10 monti-ei nothing 
is hoard from you. 

In view of abovo, I reque!3t Your kind honour to" 
kindly lot me know the present position of thn.on ,36 
whether my ioniority and financial benefit Will bo 

- counted fro'm .15 Oct 84 8 ,.3 per my, Juniorg or oti-jorw1gs, 

4s' It *would be a good favour if I am blo ,;god with, 
your early reply. ,  

Tilanking you. 

M 
30 

Yourg faithfally s  

Da e 
( 13G lkiattachar ~ eo) 

Date 00, 11ay 93 	 Elect 119-11 

ra C ... ... 	stat n 	11hillong 

As above 

Co py to 

Genoral r;ecretary' 
Meghalaya ME1 1,-.1 orker ,; Union 
"Ahillong 	 for Anformatloo tind 

saJtable InterVOhtdon 
Mr JL Daqgu~ ta, Eember 	pleage. 
JCM (Army 11~ ) Councl.1 
Alln, rew Dolhl-ll 



and hwlyin SUM"Unn 	to InY thi "110wing feCts for your p0runnj and hind in ':(1rjr , -jt foll Into thL,. matter ple&ne 

0) 	"s MOMW an nirvnW ' I"t 	 in thin 
.i ~ )%2ntly t ,,? Inntru-i-nriL 

thq yaar 1912, 

1-0 9 nqr WIN" Outugory 91 thrrn qrnOo SMCLUrv, rn' 
w0w rnAonirnnn-o W h NnWHICAn 
OF '1 ~1(`  "' n  c'.'):V!Uct& by a& "hillowl, "jr 
CMAKWALIDn Yerr 	 Ach 

, h I I I ' ~:' 9 1 n 0 17-. 1  Ct r 
1IM101y. riling uut pC X"mytion to my junlOrn to thQ ?03t OV j_,' ; ,A  J11 of  

""NU tc" "t 	 Oinn-npion, 
it in surnristry to noL- "t WOO mY nvniority WOO 
bern civcn vef 15- 20-14 no financi - I k e " r fit has hr,

~ n 
01 " n" vi ~ v 01  F =111010 VtLnr 	 7/49/CIA "& ~ Co 13 ion 97 (Ap"n 1 ~ 1 ) d v prjv 4 nq ur  o f my le , itimJ0.1  

i" thn high-r rc"Iv On COW hnvn 
"NOW hY W ir Juetiflod rM-rionation done h~y 

thv uYvropriate auWrItInn M 6a" Llmr!. 

6)  It  mny al " " nutcl that thrro lo no 	to 
W 6  fWanciOl harySt since the twemob-nIs who 

tO the Mt N - lnct H2 ir -vf 15-10-34 
wentLaned in ;are 1  UK this letter hy CIpAucting a 

~-"'IHW 11 NO 97 has ho-n viiawro th, ,, n o 
nl10UanC0C in LAP highnr =cnj",wuE 12-11-04. 

Mornover Qua to Wo renlination by th- campetnnt 
autheritlen rvqnrA1nq utatQ nv Lhe Sysm, IN 

1 
 11 F I and 

roviry 'Wic conjuaw Ouring Jnn 97 1 Wd n1no boon 
my Wnequcnt 	 to tl',- pont of AlrcL in *I Me ElnnrlciaL benerit thprr6f an gy self 

You& hawa Wen c1licivin Car W s&nr Wvr nn yoor'n 
service. 

f 	it MAY W 01 00 I " WC1110C LhW.. 	 -or my da ,,~rlvation 
dUn LO We OPciaWn of the campctent nutharlty hen 
WrWy Vern Poinund oot by 	Virlr thn rr prrn-.*.Nn t ~nt ion mOnvioncd mWer rpLvro"an, whv r"i n  6hnvx"rn 'A' & 4 D' to the reprrsennation ClOnrly Orpictn ()f ~"Y-J n')' 
rp%/!2Q325 Q0 22inxrxpan 	Jnn,rwion 
LN WS/233W &Hri r I pan, : or , :V:,, h,d 
UnWord by &V oovk. 

rpqry nn Llrw 
~n cQnrUor my cov- "nvonrohly and 

ncoln of 
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07C, 	I 	Ul n L tv ch Y)r p() 

C/0 4-G!- 

Tha 
—Y (I.P (I q up I- g 

D11,  J10 Now :1,o1111-11001.1. 

A 

— ~5~;-  - 

41 

;4()  0  4 

~Airlh(,.r to ry rprj !rn11()T! dntvd K'I Jul $17 rr.f.i "I Pry 	n(j(4rnqr(%d to your off1cp 	 to othvrv, 

r 0 r (IrO'cr,  10 -, Y elbovo. rnT)r ~ !, mtrtj or, rbtlilry 
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Ing The Ceilitral Administrative Tribunal 
GUWAHATI BENCH GUWAHATI 

om)Ep, siiEE'r 

APPLICATION NO. 	 OF 199 

Applicant(s) 

Resj)ondeat(s) 

Advocate for APPlicant(s) 

e-A 

Advocate for Respondeilt(s) /Y -),  

- ---------------- 

Notes of the Registry 	 Order of the Tribunal 

18-11-99 Present 	Ifon'ble mr D.N.Baruahovi~--e- 
Chairman and 
iinn'ble Mr G L.Sang 1)Pine, 
Admi.nistrative membet'. 

This application has been filed by 

the applicants seeking certain directionE 

The applicants state that the IA ~!nefits 

which they are entitled to havt) not been 4 
liowever, the matter was given to them 

placed before the competent aU ~ hority 

of the Defence department. The applicants 

were expectiny a decision from the Defen-

ce department. ciowever, till now nothing 

1 has r)tz~ en rJone.. 

have heard Mr M.Chandaj,earned 

ccunsel for the applicants and Mr B.C. 

Pathak,learned Addl-C.G.S.0 fox- the re-q-

pondents. Mr Pathak also State!-; that the 

decision is yet to bf- taken. In these 

circurtistac.ces we dispose of, this appli 

-cation w.Lth a direction to thc- 



O.A. 	3'7 1/ 99 

q#~ 	Notc ,.~ 	of 	tile 	RegISLry I  -C 	
01-der 	of 	tile 	'FrII)IIIul 

18.11.99 resppndents to take a 1-Jecision on the 

mat.ter.  of granting financial benefit 

to the applicants which is pending 

be f ore, them within 2 months from the 
date ~ o.f.receipt of this 	order. 

The application is disposed of. Nc 
order as. to Costs 

~ t J/ 	v I 	
- 
it - 

TRUE CO ~"' 
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-.793 oil 

1-111 55/I)pC/96- 97AS/Li  14' 
Jan Q7 

Shlljqnl~ 

PM)P,',0Ti0N 	STLI UMi, N T 
YRUISION INSURUMzNT.. (F~ i t  -DrISIGNAT ~,D '4 c,  

TIIS Gii-41)h 
LI)LECTRICI AN 	

'Ir 
~,N 	tL.X ...S r , 	D  

'Consequent to t1jr  racor , 
P-rO.-Iotion CL,-".Iittee 	 dations of the ~R E)v low Dbpar tmor, 4-~ .. -1  held on 05 Nov 90- 	 'r 	I It constjt(, ~ --d 'as per: -C's Branch 
'10 Feb 95, tile f011owin.-,  jjx- ~Ipl s  (,,j 

r No 	 oated e-u(-;rjjnate(j as  6i e(jl;  I rician vide Gov(-,rnment of India )  i'd iStry of j)elonce @(I 	
~6/ 1C( 3 ) -/2395/i)( ~j-jj. 	 k1bliclilm 10 910, .23n, 	 - 0 approvo(t 	i. 	

O ~ for ~:~f .ozlotion tlt  

	

ade 	 (In 	a I of 	 (113-11) with notional soriiori 	qs  *ai 

	

	 show ~, nst their names 

------------------------------------ 

	

c- 	
------- ------------ 

o- 	------- a [:I c & 	promo L Oct 	i)a te of 	11  UtInation -Desi n@tion 	to 	 notion a l vd.iere 
Sc Ilior.1. ty S o- r v'I n g,  
w J. ti 10 ut 
f ilia liciaLl 
eliL-ct 

MALIS/223370 	
15 0 c t 3 ~ It 	Grj Satya Gopal' 	 Shi.Liong 

dhatt acl, 
Llect 	K) 

2 - M,~ Sle,1291ell Shrl 	blect (116-11) 11 AU~,  85 	G6 Rathindra NaLh 	 jjj ~c)'n 
Brah,iacharj 
Llect (S IQ 

---------------------- 
7  - - - - - - - - - - - - - - - - - --- - - - - - - - - - - - - - 

2. 	-befOrc the 1vb"PI'O ,-JO ~, iOl -lS ave iiapleme 11 ted )  plea.L,,e onsur 
-d ~ n any disciplinary case 

that these iridivWtla'l~ are n6t invulvc Or Court of InqLdf 
Indivi(jual s  to warrallt  cases @nd the.r L- is- nothing agB11-18-L tho 

th e a b o v e .  Pr ULLCA 1,k) 11. 

Cuntillao(i Lu 1)84L. 
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The date I r o 	wj j i c~j l  Lrl(., 13L)jv()  s  1  r  0  ~1 ro  Ll lit i n Ro s i 	o n. a ~.jajrjst WO f).rO,,:jjte (,t -)rade slju , ~L& 1) 	J 	- o(I to this il N 	 j 	, , 	c IrIL mat 
1  "'M'E' s of  the irldivid"als who Cutud not bb jilabc-it in pnj:;Jtijrl. initi'le 

	

~ ';i ~'hcf POOt staLing.  rejsc),hs will be intimatc-a to' U-11S 	by 31 J a n 
ki 

M--cessary c 
'j 
 sualty to tilis eff ect shuuld be pu'Ldished - in .,ti e iSSUC Jf Y ~) LU PTO 

Lb k c ii.ime(jja L(_- 110cessary action and accord I)PC 

Ashok &uma r 

Co,imandor Wirks Lh i-iinears 

Copy .  to 

1) 11 ~'i  C" tic G a 1c tit ta 
.2) 	11*;.'. 

1 IQ Ul~ ( AF ) Sllii'LU116 Zolla' 
C,ft 	aF ) G uw ih a t i 
LAO 	Arrij) Sh illorl" 
~ i'~ O Gi:, Slili.Lori,~ 

\4%, 



C4 CeGUA 

9 

 ju,  

JUN' f% O A  

T-, 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GtT'VN7AHATI BENCH: GUNVAHATI 

In the matter of: 

O.A.  No. 134  /2003 

Shri Satya Gopal Bhattacharjee 

_vs- 

Union of India & Ors. 

-AND- 

In the matter of 

e j o i nd e r s u b m it t e d b y t he 

applicaf t i t-1 r e pl y to the 

vwittev-i statement subrflitted by 

t-he respov-idents. 

'I"he 	I (umble 	applicai­it 	ab(.-.)ve 	i iai-iied 	most. 	hi u m b 1 y 	and 

respectfUllY state as uridet": - 

That wi tf­i 
I 

rega t- d 	-to 	the 	s tatement-, made i n paraqraph 2 

and 3 of ti-ie 	virit,tein 	st-- at emen', 	11, is stated 	that 	-11- he 

contention 	of 	t h 	responden ts 	t 1­i a t 	t-  h e 	p r e s e ri t 

application is the repetition of the earlier O.A. No. 

371 of 1999 at­id the sam ,,  has been filed by the pre,,~sent 

-) t 	-,i 	 --ite -ition is cat-gorically ...Applicat 	t,~t i t I 	a malafide it 	-i 	 rA 

denied. It is -.~.bundantly clear frott -i the prayer of the 

O.A. No. 371 of 1999 -that -the applicant it-) -the said 

Original 	Applicatiot­i 	simply 	p rayed 	f o r 	g r a v-i -t. 	of 

f i t iat­icial benefit from t'he date of i otional seniority 

granted -to hili-ri in the cadre of Electriciat --i H.S II w.e.f 
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15.10.1984, therefore 	the relief 	sought by 	the present 

applicant in 	the instant application 	has 	no 	bearing 

the 	earlier WON& Application 	No.379 	of 	1999 

preferred by 	the present applicant. 	A 	mere perusal 	of 

the 	relief column of 	the instant application 	it 	would 

be evident 	that the present applicant prayed for grant. 

of retrospective promotion both in 	the Grade of H.S 	II 

and I w.e.f 16.10.1981 to 15.10.1984, in the cadre of 

H.S M Further promotional benefit to the cadre of H.S 

I w.e.f 15.10.1984 to 31.02.1985 in the scale of pay of 

Rs. 360-480/-, as well as in the scale of Rs. 480-560/- 

(pre-reyised) in the light of recommendation made by 

-the G.E. Shillong. Therefore contention of the 

respondents is misleading. 

2.; 	That with regard to the statement made in paragraph 4, 

7 and 8 of the written statement are categorically 

denied and further beg to state that the present 

applicant is entitled to higher revised pay scale of 

Rs. 360-480A instead of pay scale of Rs. 260-350/- 

1"i i t h ef f ec t. f rom 16. 10. 19B1 t o 15.10.1984. The 

applica;yt is further entitled -to Rs. 480 - 560/ -  with 

affect from 15.10.1984 to 3.1.1.2.199S as because the 

aforesaid pay scales were granted to other junior trade 

personnel serving in the same department at the 

relevant point of time under the 10% vacancies released 

by the Ministry of Defence and 20% vacancies allotted 

to the rank of WS Grade I, as such the said benefit 

cannot be denied to the present applicant. The 
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aforesaid proposal for -  grant of higher pay fixation 

benefit in favour of the applicant was duly forwarded 

after verification of the records in the G.E's level, 

as such correctness of the same cannot be questioned. 

Since the Trade in which the applicant is working 

during the year 1981 as well as in 1984 was ignored by 

the respondents for ,  consideration cd promotion/ 

upgradation to the scale of pay Rs. 360 ,­ 460/- as well 

as in -the pay scale of Rs. 480-560/-, therefore -the 

same cannot be denied to the applicant, otherwise the 

applicant will suffer irreparable loss and injury 

throughout his service carrier, as such the Hon'ble 

Tribunal be pleased to pass necessary order/direction 

for re-fixation of pay in the appropriate scale, 

indicated in the order of recommendation of G.E dated 

20.07.2002 (Annexure-B) with all consequential benefit 

including monetary benefit. 

In this connection it may be stated -that C.W.E, 

Shillong vide letter dated 26 th  July, 2002 made 

certain quarries to G.E. 	Shillong, such as for 

submission of comparative details, 	however of te r 

receipt of -the said letter date ,~. 26 th  July, 2002 no 

further action was taken regarding grant of higher pay 

scale as recommended by the G.E, Shillong. It is 

pertinent to mention here that since the applicant was 

initially appointed in -the instrurcient repairer tAi h i c 1 --i 

was a Higher Trade than the post of SBA/Wireman at the 

relevant point of time and the normal channel of 

promotion was from IR/MPI to Charge Electrician which 
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was equivalent to the cadre of H.S.I having similar 

c al e o f r) a y , b u t u n f o r t u r-i a t e I y [,,.j h i I e h e w a s w (.-) r k i n g,  a s 

I'R/MPI no t. rade test was conducted either -for 1--i i s 

n s i d e r-  a t I o n . o f 	p r orri o t i o r, t o 	the 	cadre of 	CIr ia rge 

Elec -tr- iciari 	or -to 	-the. 	cadre of, 	H.S.I 	Lill 1980 i.e. 

upto 	the date of 	inbroducti ~:)r) of three grade structures 

lor 	otl­ier 	grades, 	moreover 	-the cadre of IRRIMPI 	was not 

rii e r g e d 	w i - I -,-  h t h, e 	c a 	r e 	o f Elect. rician t i 11 2 1 

F'ebruary 	1994 (Ant-,exure-7 	of the 	O~ A) 	as 	a re~sult the 

applicant. 	sustained irreparable loss and injury so far- 

his 	promotion to 	-the 	cadre of 	1H.S.II 	and H. 1S.I was 

concer-ned. 

Ir-i the mear-i while 	jur-iior trades 1. i k e L i r-i e rri a n 

Wi remai-), 	and , SBA 	we re 	rii e r g e d 	i 1­1 	-1, h e 	cad re 	of 

electriciar-, follot,~iing the Govh. of India order-  dated 

"A L ".1  June 1987 (Annexure ­ 2 of the O.A) 	--iere as the wl 

c-adre of DRIMPI were i-rierged in the cadre of Electrician 

or*ily vide O.M. NO 91026./ElC (3)/672/D(W-II) dated 

21 , t  February 1994 and thereafter following t 1rie Gov't. 

order dated 10.02.199S review DPC was held in respect 

of -the applicar-it or-ily in tl--~ e,  rrior-ith of January 1997 and 

-the ai~~_plicarit was grarited beri ~efit of promotion it-) the 

cadre t)f H.S.II with effect froii -i !S.10.1984 vide order 

c  la ;, Led 13.01.1997 (Annexure-3 of the O.A ~ . Be it stated 

-that t 1rie responde ~ its althou!,,.j ~­, restored prorriotior-i of the 

. -.-Applicant to -the cadre of,  HI.S.II with effect f rom 

IS.10.1984 but no trade test was cot ducted -for- his 

consequential prorriotion to the cadre of H.S.I. However, 

-trade test for--  H.S.1 was c(:)nducted by the respondents 
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only in the month of February 2001 and the applicant 

was allowed to appear in the said trade test and 

declared passed and qualified for the post of H.S.I. Ir-i 

fact the present applicant was victimized so far his 

promotions are concerned -due to non inclusion of his 

name for merger with Um trade of Electriciari, more 

over he. was also not considered for promotion although 

attained eligibility as per rule in the cadre of Charge 

Electrician, as a' result the applicant lost the 

promotional avenue in both sides at the relevant point 

of times ~ 

Therefore 	the 	applicant 	is 	entitled 	'to 	be 

considered for promotion to the cadre of H.S.I with'the 

retrospective effect and also entitled to be placed in 

the higher pay scale of Rs. 360-480 instead of Rs. 260-- 

t 5 ,350 t,~i.e.f. 16.10.1981 upto 15.10.1984 and the applIcan 

is firther entitled to be placed in the cadre of H.S.I, 

in the scale of Rs. 480-560 w.e.f 15.10.1984 to 

31.12.1995 as because the pay scale of H.S.II and H.S.I 

1 --ias been fixed in the same scale by the Government 

following the recommendation of Fifth Central Pay 

Commission in the light of the recommendation made by 

G.E Shillong through Annexure-B of the'O.A. 

'So 'far-  the ground or objection raised by MWE 

'Shillong in clause (b) of the letter baring No. 

1020/427/EIA dated h6th j,,,,  02 wherein C.W.E asked 

for a comparative details of the junior incumbents who 
: 
—according to the individual statements have been 

granted higher pay scale ahead of the applicant are 



invariably required for processing the case of the 

applicant for placement of the same before the higher ,  

authority. In this connection it is categorically 

stated WTat the basic issue involved in -the instant. 

case whether a higher Trade could be ignored for the 

jourpose (.-)f promotion due to administrative error ,  or 

lapses while the incumbent holding the post of lower 

trades were granted the benefit of promotion both in 

the cadre of H.S. II and H.S. 1. It could be evident 

from the letter dated 15.10.1984, 24.06.1987 that the 

post of IR/MPI was not included or merged with the post 

(if Electrician. It is  only on 21 st  FeNwary. 1994, 

the post of IR/MPI was merged with the post of 

.Electrician after a lapse of 10 to 20 years and the 

applicant remain in the same post of IR/MPI for about 

17 years without having any promotional avenue due to 

administrative error and lapses. However, following the 

Govt. order dated 10.02.95 a review DPC was held after 

merger of the post of Electrician and the applicant was 

promoted following recommendation of the revjew DPC to 

the post of Electrician H.S. II vide order -  dated 

13.01.1997. Therefore it is quite reasonable that when 

the department granted the benefit; of promotion of 

H.S.II retrospectively w.e.f. 15.10.1984 to grant the 

applicant further to the post of H.S. -1  immediately 

thereafter as a consequential benefit as per Rule 

providing in the relevant time. The denial of benefit 

of promotion to H.S I with retrospective effect as well 

q5 
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as payment of higher scale as recommended by the G.E. 

Shillong is highly arbitrary, unfair and illegal. 

The question Of comparative details of junior 

incumbents as identic al in the letter dated 26 th  

July, 2002 (Annexure-11 of 0,A) does not arise at all 

in the facts and circumstances in the instant case. In 

fact anomalies have developed in Lf"ie instant caL-~~e of 

the applicant due to non-inclusion of the post of 

IR/MPI with the post of Electrician SK for a very long 

period of time. Moreover the applicant was not placed 

in the higher pay scale of Rs. 360-480 instead of Rs. 

260-350 at the relevant time due to recommendation 

letter issued by the G.E Shillong. 

It is further submitted that in view of the Army 

HO, letter dated 09.04.2002, the applicant is further 

entitled -to the beriefit of higher scale of pay and 

promotion as recommended by -the G.,E, Shillong. A copy 

of the extract of the letter dated 09.04.2002 is 

enclosed hereto for perusal of the Hon'ble Tribunal. It 

is submitted that the -full text of the letter dated 

09.04.2002 	could 	riot be obtained 	by the applicant and 

some 	pages are 	still missing. 	Tk-ierefore 	the 	Hon'ble 

Tribunal 	be pleased to 	direct 	the 	respondents to 

produce 	full text 	of the 	letter 	dated 09.04.2002 with 

appendix. 

A copy of the Gov't. la-~tter dated 21.02.1994 as 

well as a copy of the E-in C's letter dated 

10.02.199S and a copy of t.1 te extract of letter 
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dated 09..04.21 002 is ericlosed heret, ~iith as Annexure-- 

A.  B  & C  respectively. 

3. 	T  t--) 	L. 1 --i e 	facts 	a ri d 	circurnstances stated 	above 	t h e 

application deserves to be allowed with cost. gran -ting 

adequate relief to ti-ie applicant in the ligf -it of U-ie, 

recomrnenda ~ ion rriade by t 1--i e G.E S h i 1. 1 o ng w i t h all 

corisequential bene -fit iricludirig rnonetary bene -Fit. 

d 



VERIFICATION 

I 	Sri SaLya Gopal Bi a 	c h a r' J) e e 	Son cf Late 

j  KUmud 	C' h a rj d r a 	B 1--i a~, t t a c h a r Ij e e 	aged 	about 	... yea rs, 

klorkirig as Iristrument Repairer in the office of the 

Garrison Erigineer, fl.E.S., Shillong, do I iereby verify 

that thie stater-rients i-riade in Paragraph 1 -to 3 are *true 

'to 1,fly kriowledge and I have riot suppressed any material 

-f act 

And I sign this verification on this -the 	day of ........................ 

J U F) e 2 0 0 3. 

0-4 



-,,~,777777, 77 7,74,  

11COPY/1 

I  124 Z r 	f D. a ob 6 0- YM ., 
199 

This ~UnjStry v S -j* a t t 0. -r-  NO. 91 Q. P- 6/,w I r,/az/D (W. t,  ~T Ptod 24 6 h June 
of A.1-10 I mv r"tri, -3.1 a 

I 
 ed-ro, ef t h. Q,  

a amein4 ock kkt; :r,aj I 

U It 
(AY In.'strvm"evn ~1 R 1) a r r,, —r 	 C-5s- 1 0  

This - istwo's- withi, Vic- emno,%imonc-6  of  LA,  I -  I .  ai~,  -  " v n q. VII Fla n c 
o r 	vjda- their.. 12 4 . ...... .... 

~d x XXX K A A X4 9 
a n ka ril 
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The CMA,, Naw Delhi -
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Cnbinat So4,-, t*  r, Deptt of ?erS(IJ%tt--5) 
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